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SYNOPSIS

That the present application challenges the alienation of 20Acres of land in

Binjhagiri Mouza of Khordha district for the Establishment of Central Research

Institute of Yoga & Naturopathy with 100 bedded Hospital at Binjhagiri,

Khordha, Bhubaneswar. That the site in question falls under the dictionary

meaning of forest and the villagers of Binjhagiri use to protect the forest for

more than 50 years. That the site in question also falls under the Eco Sensitive

Zone of Chandaka Dampara Wildlife Sanctuary ESZ boundary so any kind of

tree felling inside the ESZ area is regulated.

10/03/2011

22/08/2012

28/12/2012

16/07/2013

09/09/2016

DATES AND EVENTS

Letter from ADM Khrodha to director CCRYN and
informed that they have identified two patches of land

measuring an area of 20 acres each.

The then Sarapanch along-with villagers of Birjhagiri wrote
a letter to all the concerned authorities requesting to change

the selected land.

DFO Khordha wrote a letter to the Range Officer Khordha
range requesting to take up a joint verification of the
proposed lands with the Revenue staffs of Jatni Tahasil &

submit the joint verification report
Joint inspection report of the Range Officer Khordha range

MOEF vide Notification declared the Eco-sensitive Zone of
Chandaka Dampara Wildlife Sanctuary wherein the

Binjhagiri Village is included



29/09/2016

03/09/2024

24/09/2024

29/10/2024

29/10/2024

30/10/2024
05/11/2024

10/11/2024

12/11/2024
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MOEFCC came with Guidelines for felling permission of

trees in Eco Sensitive Zone of Protected Areas-regarding.
Google earth image
Tender Notice issued for civil construction.

Foundation stone laid down for the Establishment of Central
Research Institute of Yoga & Naturopathy with 100 bedded

Hospital at Binjhagiri, Khordha, Bhubaneswar.
News Published in Odia newspaper Sambad
News Published in Odia newspaper Samay
Photographs taken by applicant.

Letter from applicant to all the authorities requesting to

change the sclected land.

News published in Times of India newspaper.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLAKATA
(Under Section 18(1) read with Section 14(1), 15 of
the National Green Tribunal Act 2010)
Original Application No ----------- /2025
IN THE MATTER OF:

1. Hazari Dehuri, S/o Late Alekha Dechuri, Aged about 75 Years, At-
Bindhyagiri, po-Palasapur, Pin- 752054, Dist- Khordha, Odisha .

2. Hrudanand Kodamsingh, S/o Gandharba Kodamsingh, aged about 35
years, At- Mundala, Po- Kantia, Niranjanpur, Dist- Khordha, Odisha, Pin-
752050 APPLICANTS

VERSUS

1. State of Odisha represented by Chief Secretary, Government of Odisha,

Lokaseva Bhawan, 751001 Bhubaneswar ¢sori{@nic.in

2. Additional Chief Secretary, Forest, Environment and Climate Change
Dept, Govt. of Odisha, Kharavela Bhawan, Bhubaneswar, Odisha,
751001, Email: fesec.or(@nic.in

3. UNION OF INDIA Through the Secretary, Ministry of Environment,

Forests and Climate Change, Indira Paryavaran Bhawan, Jorbagh, New

Delhi - 110003; Email - mef@nic.in, secy-moef{@nic.in

4, Deputy Director General of Forests (C), Ministry of Environment,
Forest and Climate Change, Integrated Regional Office A/3,

Chandersekharpur, Bhubaneswar — 751023, email- roez.bsr-mef(@nic.in
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Additional Chief Secretary, Revenue and disaster management
department, Govt. of Odisha, Kharavela Bhawan, Bhubaneswar, Odisha,

751001, Email: revsec.od@nic.in

Collector and District Magistrate Khordha, At/PO/Dist- Khordha Email-
dm-khurda@nic.in, PIN-752056.

Tahasildar jatni, At/Po- 5MOP+FM6, Jatni, Bhubaneswar, Odisha
752050, Email- tahasildar.jatni@gmail.com , tah.jatni@nic.in

Divisional Forest Officer Khordha, OFFICE OF THE DIVISIONAL
FOREST OFFICER: KHORDHA DIVISION, AT/PO/DIST.-
KHORDHA,Pin- 752057, Email- dfo.khordha@odisha.gov.in

Divisional Forest Officer, Chandaka Wildlife Divison, Gajobihar,
Baramunda, Bhubaneswar, Odisha- 751003, Email-

chandakadamparat@omail.com

Member Secretary, Odisha Biodiversity Board, Regional Plant Resource
Centre,  Ekamrakanan, Nayapalli, Bhubaneswar, 751015
Email-niharnayak@yahoo.com

Central Council for Research in Yoga and Naturopathy (CCRYN),
Ministry of Ayush, Govt. of India, Represented through it’s Director,
at/po- CCRYN, Jawahar Lal Nehru Bhartiya Chikitsa Avum
Homoeopathy, Anusandhan Bhavan, 61-65, Institutional Area, Opposite
D Block, Janakpuri, New Delhi, Pin- 110058, Email- director-
ceryn{@nic.in ...RESPONDENTS

L The address of the Applicant is given above for the service of

notices of this Application.

II.  The addresses of the Respondents are given above for the service

of notices of this Application.
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II. The Present Application challenges the arbitrary alienation of land
having dense forest growth over 20 acres of land in Binjhagiri Mouza,
Khordha District for Establishment of Central Research Institute of
Yoga & Naturopathy(CRIYN) with 100 Bedded Hospital by Central
Council For Research in Yoga & Naturopathy without considering the
available alternative barren land in the nearby locality. The same
allocation of land is a case of non-application of mind and basically
against the principle of Precautionary Principle, National Forest Policy

and Supreme Court order dated 12-12-1996 in TN Godavarman Case.

IT IS MOST RESPECTFULLY SHOWETH:

1. The Applicants above-named present this Application against the selection
of a land having thousands of trees and other medicinal plants for
construction of a Institute on Yoga and Naturopathy by felling of the
trees in Binjhagiri Mouza of Jatani Tehsil without considering the
alternative sites so as to preserve the existing tree growth in a rapidly
urbanized city like Bhubaneswar.The Vindhyagiri Van Surakshya Samiti,
the Forest Protecting Group of Binjhagiri Village was recognised with Biju
Patnaik Award for forest Protection and Conservation by Forest and
Environment Department, Government of Odisha in the year 2013

2. The Applicant No 1 is a Senior Citizen and inhabitant of Binjhagiri village
and Applicant No 2 is a Journalist who is concerned of the fact that if the
project will be implemented on the land in question will have large scale
tree felling not on the site in question but also on all the adjoining areas and
Chandaka Wildlife Sanctuary as people will be demotivated and will
engage in tree felling. Hence there will be a cascading effect on the existing
trees within and Outside the Sanctuary Area.

3. That the Central Council For Research in Yoga & Naturopathy (herein
after CCRYN for short), in the year 2011 made an application to
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Government of Odisha to provide 20 Acres of land for Establishment of
Central Research Institute of Yoga & Naturopathy with 100 bedded
Hospital. After receiving the application on dated 10/03/2011 Additional
District Magistrate Khordha wrote a letter to the Director Indian Medicine
and Homeopathy and stated that they have identified two patches of land
measuring an area of 20 acres each.Copy of the letter dated 10/03/2011
addressed to the Director Indian Medicine and Homeopathy is annexed
here unto as ANNEXURE-1.

. Central Research Yoga & Naturopathy Hospital is proposed to be setup at
Khata  No. 331 Plot No-133, Area of 20.00Acre, Kisam- Gochar,
Mouza-Binjhagiri. In response to it, the villagers of Binjhagiri, protested
time and again against such proposal. The Tahasildar Jatni requested to
the DFO Khurda vide his letter no 3210 dt. 19.12.2012 for submission of
valuation report on standing trees over the plot no 133/1460 in Khata No.
329 an area Ac 20, in Mouza — Binjhagiri. It is to be leased out in favour
of Central Council for Research in Yoga & Naturopathy for setting up
research Institution with 100bedded hospital on Yoga & Naturopathy.

. That out of 88.30 acres of Gochhar land, around 47 Acres of Gochhar land
is full of trees like jungle.Petitioners have no objection to the yoga
Naturopathy hospital on other vacate land in Binjhgiri village like Plot
No-550,551,553 and 554 under Khata No 329. Villagers had toiled hard for
the up keeping of this jungle and been awarded with Biju Pattnaik Award
for forest protection in 2013,

. That the villagers have turned this plot into a thick jungle by collection of
alms (muthichaula) from each house and protecting the jungle through
village Guard from 1970 to till date. Since it is adjacent to Chandaka
Wildlife Sanctuary, a number of peacocks, Deers, Wildboars, Jungle cats,
Pangolin, and various types of snakes, bird, have been using it has their

habitats. Further the area also comes under Eco-sensitive Zone of Chandaka
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Damapada Wildlife Sanctuary and only a road separate this site from the
Wildlife Sanctuary Further the Elephant use to take shelter will be affected

and bring more damages to residential areas once their habitat is disturbed.

. That the DFO Khordha on dated 28/12/2012 wrote a letter to the Range

Officer Khordha range requesting to take up a joint verification of the
proposed lands with the Revenue staffs of Jatni Tahasil & submit the joint
verification report with the enumeration list of the trees duly signed by alt
concerned along with the information on the following aspects
a) Detailed land schedule & map with kisamy/ status and ownership of
the land duly authenticated by Tahasildar, Jatni
b) Detail enumeration of the trees plot wise (species & girth class wise)
required to be felled with market value and its ownership duly signed
by all concerned
¢) Whether any Forest land involved as per verdict of the Hon'ble Apex
Court in W.P. (Civil) No 202/95 T N Godavarman Vrs Union
d) If so, the extent of forest land involved and details thereof. Copy of
the letter dated 28/12/2012 written by DFO Khordha to Range officer
Khotdha is annexed here unto as ANNEXURE-2.

. That the Range Officer Khordha circle in response to the letter dated

28/12/2012 of DFO Khordha took up the joint verification and submitted
the inspection report to the DFO Khordha on dated 16/07/2013. That in
the Joint inspection report the Range Officer Khordha circle stated that

“Detailed enumeration was not possible due to high density of trees in

different girth classes which are less than _exploitable size, A sample

enumeration was done of plot size 40 m. x 25m=1000 sqgm in 4 nos, of

plots. From the sampling over 4000-sqm. Arveq 1320 nos, of trees are

found, So _from the whole area 1320 nos x 20=26400 nos of trees are

standing over the identified area over 8§ ha. The crop density is more than
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70%”, Copy of the letter dated 16/07/2013 from Range Officer Khordha
circle to DFO Khordha is annexed here unto as ANNEXURE-3.

9. It is pertinent to mention here that from the joint inspection report of the
Range Officer also confirms the trees growth in the proposed land and the
density of the forest growth is more than 70% for which the said proposed
tand should have to be treated as a forest instead of Gochar land. The
variety of tree species exist on the land in question and identified by the
Forest Department such as Mahula, Kendu, Badachakunda, Jamu, Harida,
Bahada, Kochila, Kalchua, Amla, Sidha, Kangada, Piasal, Keruhan, Mai,
Bheru, Benta, Asan, Patuli, Neem.

10.1t is pertinent to mention here that the villagers of the Binjhagiri are
continuously protecting the land in question for more than five decades and
also protested against the alienation of the land in favor of CCRYN for
Establishment of Central Research Institute of Yoga & Naturopathy with
100 bedded Hospital, and this regard the villagers have approached all the
authorities with folded hands to change the proposed project to any barren
land in the village instead of the land in question but no one have cared
about the concerns of the poor villagers. That on dated 22/08/2012 the then
sarapanch of Chhatabar Grampanchayat along with the villagers wrote a
letter to the Tahasildar Jatani requesting to change the land which was
selected for Establishment of Central Research Institute of Yoga &
Naturopathy with 100 bedded Hospital as the villagers have created this
forest by using their resource for more than 40 years.

11.That the applicant again on dated 10/11/2024 approached to all the
concerned authorities requesting to change the place which was selected
for the Establishment of Central Research Institute of Yoga &
Naturopathy with 100 bedded Hospital to any other barren land. It is
pertinent to mention here that the enumeration of trees on the plot in

question is only part of the plot considering the plot is more than 40 Ha.
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and the tree density as per the enumeration the number of trees which will
be affected is more than 50,000 trees from the axe. Copy of the letter
dated 10/11/2024 from applicant to all the concerned authorities is
annexed here unto as ANNEXURE-4,

12.1t is pertinent to mention here that the land nature, character and use of
the site in guestion has never ever been changed, it is always treated as a
forest by the locals and the villagers are protecting the forest for more
than 5 decades.

SITE IN QUESTION IS IN ECO SENSITIVE ZONE

13.That the website of Chandaka Dampara Wildlife Sanctuary suggests
it is located in the Cuttack and Khurda District of Odisha and extends
over an area of 194.98 square kilometres. Chandaka- Dampara forest,
near Bhubaneswar represents the north-castern limits of Eastern Ghats.
This is now an isolated forest, which once formed a part of vast Eastern
Ghats forest and Central Indian Elephant range.The area was once a
stronghold of tiger, until 60s; when the last tiger embraced captivity in
1967. It fell inside an open air enclosure in Nandankanan Zoo. The
forests once teemed with tiger, leopard, Sambar, Barking deer, Chital,
Wild Boar, Gaur and other wild animals. With the establishment of state
capital at Bhubaneswar in 1957, this forest came undetr enormous
pressure for firewood, and timber. Consequently, forests deteriorated
significantly and elephants, which were in harmony with their habitat
became problematic.The year 1982, was a turning point in the
conservation history of the area, when state Govt. constituted this forest
as a wildlife sanctuary for overall protection of the then gasping forest
ecosystem more particularly, to provide a safe haven for resident
elephants. The details of external boundary of Chandaka-Dampara

wildlife sanctuary have been described in  Govt. Notification
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No.13482/FFAH dtd.10.06.1988 which was published in Orissa Gazette
Extra ordinary No.21 Dtd 07.01.1994. Binjhagiri village is on the
southern boundary of the Sanctuary. Link of the website is refereed as

follows https://chandakawildlife.in/about-us.htm

14.That the Chandaka Dampara Wildlife Sanctuary Eco-sensitive zone was
declared vide MoEFCC Notification dated 09/09/2016 and Bijhagiri
village fins place with in the ESZ Map. Copy of the Chandaka Dampara
Wildlife Sanctuary ESZ notification is annexed here unto as ANNEXURE-
5.

15. It is pertinent to mention here that in the notification it is clearly
mentioned that “Forests, horticulture areas, agricultural areas, parks and
open spaces earmarked for recreational purposes in the Eco-sensitive
Zone shall not be used or converted into areas for commercial or
industrial related development activifies” but in the present case the state
government is proposing to establish a Central Research Institute of Yoga
& Naturopathy with 100 bedded Hospital by felling all the standing trees in
the proposed land by violating the said notification.

16.1t is submitted that in the said notification it is clearly mentioned that “Ne
new commercial construction of any kind shall be permitted within one
kilometer from the boundary of protected area or up to the boundary of
the Eco-sensitive Zone whichever is nearer” but in the present case the
state government is proposing to establish a 100 bed hospital by large scale
felling of trees with in the eco-sensitive zone of Chandaka Dampara
Wildlife Sanctuary.

~ 17.1t is pertinent to mention here that the establishment of Central Research

Institute of Yoga & Naturopathy with 100 bedded Hospital is proposed in

the village Binjhagiri which is inside the boundary of Eco-sensitive zone of

Chandaka Dampara Wildlife Sanctuary, and the name of the village also

reflects in the Notification of the ESZ in Annexure-III, serial number 53,
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having latitude 85° 40 7.262" E and longitude 20° 16' 57.868" N. The map
of the ESZ of Chandaka Dampara Wildlife Sanctuary also shows that the
Binjhagiri is within the ESZ boundary and adjoining the Sanctuary
Boundary. Map of the Chandaka Dampara Wildlife Sanctuary is annexed
here unto as ANNEXURE-6.

ALTERNATIVE LAND AVAILABLE AND NOT EXPLORED

18.That while identifying the present land in question, alternative barren land
in the same locality or ncarby areas which are available has not been
considered and the same indicates non application of mind in terms of
finding an alternative site. It is further submitted that the project is not a
site specific project hence the project which in proposal stage can be
-shifted to any other barren land.

19.1t is pertinent to mention here that there are several alternate vacant lands
exist in the Binjhagiri mouza and the adjoining villages in the same Tahasil
in Khordha district and those were not explored for the purpose of
establishment of Central Research Institute of Yoga & Naturopathy with
100 bedded Hospital. List of the barren lands which were not having trees

are given below,

SL No. | Mouza Plot No. Khata No. Area

1 Chatabar 228 562 39.2350Ac.
2 Chatabar 228/2629 392/1860 11.9500 Ac.

228/2628

3 Panabarayj 1275 574 26.4450Ac.
4 Bhagawati Pur | 281 219 22.0900 Ac.
5 Bhagawati Pur | 283 219 87.0100Ac.
6 Binjhagiri 553 331 15.4450 Ac.
7 Binjhagiri 509 329 15.4600 Ac.
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20.That as per the State of Forest Report 2019 published by Government of
India, Khurdha District is having only 16.6 percent forest cover which is
far less than the 33 percent as mandated in National Forest Policy 1988.
Copy of relevant portion of SFR 2019 is annexed here unto as
ANNEXURE-7.

21.That Bhubaneswar being a fast growing city and for every activities like
expansion of road and other facilities many old trees arc already being cut
and same is yet to be compensated, hence allowing cutting of thousands of
trees of around 40years old will be a challenge to the city in terms of

ambience, temperature and pollution load.

22. The site in question is a physical forest and continues to be a forest on
record from 1911 as Chhot Jungle. The physical status even in the Hal
settlement remains unchanged though classification changed to Gochar and
then to Patit Kisam. The site is full of greenery including the tree species.
That unlike mining activity, this preject is not a site specific one, hence a
project of this nature can be accommodated in other places too and this
project can be avoidable at this place as this site is not the last resort for the

project.

23.1t is further submitted that area require to be inviolate and preserved in it’s
entirety and any puncture in the ecosystem will lead to more damage to the
whole eco-system gradually. More proposals will be floated on the said site
once this project is allowed. Hence this project many not be allowed till all
alternatives are explored and exhausted

24.The site is emotionally connected to the villagers and Tribal people and any
kind of damage will hurt the sentiments of local people who have been
preserving the site for generations. Once deforestation and damage takes
place that will demotivate the people from conservation and will have

serious consequence on the local ecology.
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25.That from an aesthetic point of view the site is one of the healing spot and
stress relief center for the urban mass and same is being now attempted to

be spoiled by allocating for a building project.The site is a_Debasthali

(Sacred Groves) and these are community conserved site which need to be

respected by the state government.

26.That considering the rich biodiversity on the site, Section 37 of the
Biological Diversity Act 2002 has provision for the declaration of
Biodiversity Heritage Sites (BHS) in the state. Biodiversity Heritage
Sites (BHSs) are well defined areas specifically unique and fragile
ecosystems in terms of biological and ecological significance. They may
spread over terrestrial, aquatic, coastal and inland and marine ecosystems
having rich biodiversity. The BHSs are endowed with wild as well as
domesticated species, high endemism and occurrence of rare & threatened
species, keystone species and species of evolutionary significance. Hence
the State Biodiversity Board may be directed for a detailed study to
document the rich flora fauna.

27. The protest against the proposed project is all across political parties,
intellectuals and local residents of Bhubaneswar. There is wider hue and
cry regarding the proposed site in a dense physical forest and same has been
published at different times. Copy of Times of India dated 12/11/2024 is
annexed here with as ANNEXURE-8.

28. That few trees have already been felled to felicitate the movement of
vehicles during the foundation Stone laying ceremony and construction:
materials have been stacked at the site suggesting the construction work can
start at any point of time. The photographs and google earth image of
existing forest is also annexed here unto as ANNEXURE-9.

29.That India’s definition of forest has been taken on the basis of above three
criteria only and very well accepted by United Nations Framework

Convention on Climate Change (UNFCCC) and Food and Agriculture
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Organization (FAQ) for their reporting/communications. The forest cover is
defined as ‘all land, more than one hectare in area, with a tree canopy
density of more than 10 percent irrespective of ownership and legal
status. Such land may not necessarily be a recorded forest area. It also
includes orchards, bamboo and palm’. The definition of forest cover has
clearly been defined in all the India State of Forest Report (ISFR) and in all
the International communications of India.

30.In ISFR 2021 recently published by the Ministry on 13th January, 2022, the
forest cover figures are divided as ‘Inside Recorded Forest Area’ and
‘Outside Recorded Forest Area’. Those ‘Inside Recorded Forest Area’ are
basically natural forests and plantations of Forest Department. The Forest
cover ‘Outside Recorded Forest Area’ are mango orchards, coconut
plantations, block plantations of agroforestry. Thus data of mango
plantations etc. is automatically getting separated out as Forest Survey of
India is reporting the figures of ‘Outside Recorded Forest Area’ separately.
PIB report dated 3/02/2022 is annexed as ANNEXURE-10.

31. It is pertinent to mention here that on dated 29/09/2016 Ministry of
Environment, Forest and Climate Change (Forest Conservation Division)
wrote a letter to the Principal secretary (Forest) of all the states regarding
Guidelines for felling permission of trees in Eco Sensitive Zone of

Protected Areas, wherein it is categorically mentioned that

i.  There shall be no felling of trees on the forest, non-forest land or
government or revenue or private lands falling within the Eco
Sensitive Zone of protected areas without prior permission of
the competent authority duly notified by the State Government.

ii. In case there is no Competent Authority notified by the State
Government in such interim period, the Principal Chief Conservator

of Forests in-charge of the territorial forests shall be the competent
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authority for this purpose and will grant permission for tree felling
on the recommendation of the Divisional Forest Officer in whose
jurisdiction the ESZ falls who will recommend in accordance with
the existing provisions of Central or State Act and rules made
thereunder by the State Government for protection of trees in the
state. Copy of the guidelines dated 29/09/2016 issued by MOEFCC
is here unto annexed as ANNEXURE-11.

32.That on 24/09/2024, the Central Council for Research in Yoga and
Naturopathy has floated tender for Civil Construction at cost of Rs85Cr
on the site in question. Copy of Tender Notice dated 24/09/2024 is
annexed here with as ANNEXURE-12,

33. It is needless to mention here that from time and again the local villagers of
Binjhagiri are protesting against the felling of trees for the establishment of
Central Research Institute of Yoga & Naturopathy with 100 bedded
Hospital at Binjhagiri, Khordha, Bhubaneswar and the same has also been
widely covered by the leading Odia newspapers like Sambad and Samay on
dated 29/10/2024 and 30/10/2024. Copy of the odia news articles is
annexed here unto as ANNEXURE-13,

34.0rder of Hon’ble Supreme court dated 6/07/2011, Lafarge Umiam Mining
Pvt Ltd vs Union Of India in WP C 202 of 1995 along with the transfer
petition (c) 277 of 2010 says the site may be inspected by state forest
department along with Standing Site Inspection Commiittee constituted
by regional office of MoEFCC to ascertain the status of forest based on
which a certificate in this regard may be issued.

35.Forest Definition under State of Forest Report: The information was
given by Minister of State, Ministry of Environment, Forest & Climate

Change in Rajya Sabha on 03 FEB 2022 and reported by PIB Delhi
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As per decision 19, Conference of Parties (CP) 9-Kyoto Protocol, the
forest can be defined by any country depending upon the capacities and

capabilities of the country as follows:-

Forest- Forest is defined structurally on the basis of

I. Crown cover percentage: Tree crown cover- 10 to 30% (India 10%)

I1. Minimum area of stand: area between 0.05 and 1 hectare (India 1.0
hectare) and

HI. Minimum height of trees: Potential to reach a minimum height at

maturity in situ of 2 to 5 m (India 2m)

36. That the land in question is part of the Eco-Sensitive Zone of Chandaka
Wildlife Sanctuary and activities which are detrimental to wildlife and
Sanctuary are not permitted and hence erecting a high rising building will
create noise and air pollution, light pollution due to the high mask lights
and Vehicles will severely threaten the peaceful existence of wild animals
in the Sanctuary.

37. That In T.N. Godavarman Thirumulkpad v. Union of India WPO 202 of
1995 and order dated 12/12/1996, the Supreme Court examined the
National Forest Policy and issued certain directions in the light of the
provisions of the Central Act. Direction 1 is important and reads as under:

“In view of the meaning of the word "forest" in the Act, it is obvious that
prior approval of the Central Government is required for any non-forest
activity within the area of any "forest". In accordance with Section 2 of
the Act, all on-going activity within any forest in any State throughout the
country, without the prior approval of the Central Government, must

cease forthwith.

38.The Hon’ble Supreme court of India in T N Godavarman case (Supra) has

clarified the scope of forest conservation act and definition of forest as the
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dictionary meaning irrespective of ownership. Relevant part of the
judgment that is applicable in the present instance is reproduced here as

follows:

“It has emerged at the hearing, that there is a misconception in certain
quarters about the true scope of the Forest Conservation Act, 1980 (for
short the ‘Act’) and the meaning of the word "forest" used therein. There
is also a resulting misconception about the need of prior approval of the
Central Government, as required by Section 2 of the Act, in respect of
certain activities in the forest area which are more often of a commercial
nature. It is necessary to clarify that position. The Forest Conservation
Act, 1980 was enacted with a view to check further deforestation
which ultimately results in ecological imbalance; and therefore, the
provisions made therein for the conservation of forests and for
matters connected therewith, must apply to all forests irrespective of
the nature of ownership or classification thereof. The word "forest:

must be understood according to its dictionary meaning. This

description cover all statutorily recognised forests, whether designated as
reserved, protected or otherwise for the purpose of Section 2(i) of the
Forest Conservation Act. The term "forest land", occurring in Section
2, will not only include "forest” as understood in the dictionary
sense, but also any area recorded as forest in the Government record
irrespective of the ownership. This is how it has to be understood for
the purpose of Section 2 of the Act. The provisions enacted in the Forest
Conservation Act, 1980 for the conservation of forests and the matters
connected therewith must apply clearly to all forests so understood
irrespective of the ownership or classification thereof.” This aspect has
been made abundantly clear in the decisions of this Court in Ambica

Quarty Works and ors. versus State of Gujarat and ors. (1987 (1) SCC




a)

b)

d)
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213), Rural Litigation and Entitlement Kendra versus State of U.P. (1989
Suppl. (1) SCC 504), and recently in the order dated 29th November,
1996 in W.P.(C) No.749/95 (Supreme Court Monitoring Committee vs.
Mussoriec Dehradun Development Authority and ors.). The earlier
decision of this Court in State of Bihar Vs. Banshi Ram Modi and ors.
(1985 (3) SCC 643) has, therefore, to be understood in the light of these
subsequent decisions. We consider it necessary to reiterate this settled
position emerging from the decisions of this court to dispel the doubt, if

any, in the perception of any State Government or authority.”.
GROUNDS

That the issue raised in the application is a substantial issue relating to
environment as because this has bearing on thousands of Trees, Rich
Biodiversity, Chandaka Wildlife Sanctuary and Elephant Movement

That while alienating the land in question for the alleged purpose of
Naturopathy Centre, alternative available land have not been examined and
considered and hence the present land deserves to be protected in its present
form.

That considering the large scale urbanization and growth of the city, Gardens
and parks will act as a lungs of the city and the present land in question will
serve the purpose of the lungs of the city and hence same cannot be ignored
and such a valuable site can’t be left for non-forest activities.

That the presence of thousands of tree over the site in question satisfies the
definition of forest that is dictionary meaning as laid down by Honorable
Apex Court in catena of judgments

Further without consultation with local biodiversity management committee at
panchayat level, such a proposal can not be placed for alienation of this rich

biodiversity area.
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f) That non-forest use of such a land without prior approval of central government
is in violation of the provision of Section 2 of Forest Conservation Act 1980 and
Order of Hon’ble Supreme Court in Godavarman Case in W.P(c) 202 of 1995

g) That felling of trees in thousands will bring irreparable damage to the local
environment and to the city hence such kind of activities where the trees are to
felled needs to be avoided and in the present case it can be avoidable as because
there are alternative barren lands in the nearby area of the locality, the research

centre is proposed

LIMITATION

That the application is filed within six months from the cause of action arose
that is from 10™ November 2024 and Tender for Civil Construction floated on

24/09/2024, hence the application is not barred by limitation.
PRAYER FOR INTERIM RELIEF

Since there has been a Tender Notice for civil construction dated 24/09/2024 has been
floated, and recently foundation stone was laid on 29" October 2024, the applicant
prays for stay order on proposed tree felling and construction work for the Yoga and

Naturopathy Centre until disposal of the Original Application
PRAYER

In light of the present facts and circumstances it is most respectfully prayed that this

Hon’ble Tribunal may be pleased to

I. Direct the state authorities to relocate the project to any other alternative
sites.

II. Hold and Declare that the conversion of physical forest to Patit kisam without
following the provisons of Forest (Conservation) Act, 1980 or the provisons of
Van (Sanrakshan Evam Samvardhan) Adhiniyam (Forest (Conservation and

Augmentation) Act) in 2023. is contrary to law and there by illegal
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l1I. Hold and declare that the land having physical forest growth to be treated as
deemed forest.

V. Any other directions as the Hon’ble Tribunal Deem Fit in the interest of
environment.

And for this act of kindness, the petitioners as in duty bound
shall ever pray.
By the Applicant Through

CO Ly e
L--“]Yi\f\'fﬁ“... AT

Date: 23/11/2024 ADVOCATE
REFILED ON 10/01/2025
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO -....... OF 2026/EZ
IN THE MATTER OF:
HAZARI DEHURI AND ANOTHER APPLICANT
VERSUS
STATE OF ODISHA AND OTHERS ... RESPONDENTS

AFFIDAVIT 2 %y 0y 700k
I, HAZARI DEHURI, S/O LATE ALEKHA DEHURI, aged about 75 Years, At/-

BINDHYAGIRI, PO—PALASPUR, PS- CHANDAKA, KHORDHA Odisha 752054,

do hereby solemnly affirm, and declare as under:

. That Lam one of theapplicant in the above mentioned Original Application. I am fully
conversant with the facts and circumstances of the case and therefore
competent to swear this affidavit.

2. That I have read over the contents of the accompanying Affidavit and the same
is true and correct and is drafted on my instruction. $aw, O

A L ad i

DEPONENT

VERIFICATION

day of [__HQ_LZU%M at Bhubaneswar that

rt of it is false and

Verified on this the
the contents of the above affidavit are true and correct. No pa

s been concealed there from. ~

y TMZTED

nothing material ha

Identified By
Advocate DEPONENT
| he above namart r‘ﬂw enl(s )
lillly idf,';f‘.:lr.'u i ! B"]f @Q/\/
ey #
Appears hr 13T EC = | B DL Eﬂ“ﬂ” MA N M ; L . :
lgpmcren J,,' NOTARY, & £
;:.;3 {:”l } ..I .“»\r '.1.': i his m ’ Pgpir u M o)
knovwad * 1 - ] REGD. NO-ON-86/2012
I el 5l y o LN M(.)b- NO e 93371? ‘«/73
e2psun i

e A et TR DATIAD R RO D T PO W TR e
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO -....... OF 2024 E7
IN THE MATTER OF:

HAZARI DEHURI &ANOTHER APPLICANT
VERSUS

STATE OF ODISHA AND OTHERS ... RESPONDENTS
AFFIDAVIT

I, HRUDANAND KODAMSINGH S/O0 GANDHARBA KODAMSINGH , aged
about 35 Years, At/- MUNDALA, PO-KANTIA, NIRANJANPUR, KHORDHA
Odisha 752050, do hereby solemnly affirm, and declare as under:

3. That I am the Applicant NO 2 in the above mentioned Original Application. I
am fully conversant with the facts and circumstances of the case and therefore
competent to swear this affidavit.

4. That I have read over the contents of the accompanying Affidavit and the same

is true and correct and is drcfted on my instruction.

,“YWAanaerék k@ama Q'*% :

DEPONENT
VERIFICATION
Verified on this the -;!l 0_Jgai s 2024 at Bhubaneswar that

the contents of the above affidavit are true and correct. No part of it is false and
nothing material has been concealed there from.

Identitied By [)
o cﬂaramb R’@qug :
(\ ?}fg “TB—\L ‘
A(roate {he ahove named degonent{s),being, P DEPONENT
/_\\\ Auly identified or Sri.5H5

I\(lvnc‘ag;—‘:,

he i

ars hglore m“cﬂd'{.

al Mo A nLIEL . Hakas
on oath the co.Gnits of (nis afhd:z\t#

are lrue {o ine tast of his / hecd the ;
knowlzdge and belief -
Notary, Bhut =\

NHaponent(a)
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RETYPED COPY OF ANNEXURE-1

District Office, Khurda

(Revenue Section)
No. 510/Rev,Dt. 10/03/11
The Director,
Indian Medicines and Homeopathy, Orissa
Heads of Deptt, Annex Building, 3™ Floor,
Bhubaneswar-751001

Identification of Govt. land measuring 20 acres nearer to Bhubaneswar for
establishment of Central Research Institution with 100 beded Yoga and
Naturopathy hospital in the state.

Ref: your office letter No. 1682/DIMH. Did.23.2.11

Sir, With reference to the letter on the subject cited above, I am to say that the
Tahasildar, Bhubaneswar and Khurda have identified two pathches of Govt.

land measuring an area of 20 acres each as scheduled below for establishment of
Central Research Institution with 100 beded Yoga and Naturopathy hospital in
the State.

Land Schedule
1) Mouza Khata No. Plot No. Area Kissam
Binjhagiri 331 133(P) Ac.20.000 Gochara
(BBSR Tahasil)
2) Panabaraj 574 1275(P) Ac.20.000 Gochara
(Khruda Tahasil)

Under the above circumstances , an officer well conversant with land matter
may be deputed to consult with the Tahasildar, Bhubaneswar and Khurda for
filing requisition if it is found suitable.

This is for favour of your information and necessary information.
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W
/
OFFICE OF THE DIVISIONAL FOREST OFFICER: KHORDHA DIVISION, : s
AT/ PO/ DIST, - KHORDHA
Tele No. (06755) 220539, 222825
FAX No. (06755) 220539

Mob. No, 9437000935 H
Email ID - dfokhordha@gmail.com

Memo No. “F390 /4F (Misc)
Dated, Khordha the g.g J( December, 2012 :
To

The Range Officer,
Khordha Range,

Sub Selling up Cenlral Research Institional Hospital of Yoga & Naturopathy of

Mouza- Binjhagiri in plot no, 133/1480, Khala no. 329. |

Enclosed, please find herewith the letler No. 3200 dtd. 19.12.12 received
from the Tahasildar, Jatni, you are directed to take up the joint verification of the abche
proposed lands with the Revenue staffs of Jalni Tahasil & submit your joint verification
report with the enumeration list of the trees duly signed by all concerned along with the

information on the following aspects

1 Detailed land schedule & map with kisam/ stalus and ownership of the land duly
authenticatled by Tahasildar, Jatni.

2 Delail enumeration of the trees plot wise (species & girth class wise) required to
" pe felled with market value and its ownership duly signed by all concerned

3 Whether any Forésl fand involved as per verdict of the Hon'ble Apex Court in
W.P. (Civil) No. 202/95 T.N. Godavarman Vrs. Union.

4. I so, the extenl of forest land invoivml and detalls thereof.

3 ak ‘I
Encl As above. %\V
Divisional Forest @fiicer,

Hordha Division, Khordha
MemoNo. __739) __iDate &g, .

Copy forwarded to the Tahasildar, Jatni for information & necessary action

with reference Lo his letter No. 3200, dt. 19.12.2012. %
Divisional Farest Offi e‘r.

Mrdha Division, Khordha
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The Divisional | orey Ollicer,
Khordha Diy ision, Khardig.

Sub - Setling ol Central Res
ol Mouza l)!njlmnurl inl

Ref:- Your offiee Memo No.7390, did. 28

U 2% ¥ix L ’ . e he e e T
With reference to above cited Memo, | am submitting the

ol the above mentioned area identilied by the RoL. Janla and enumerats

_Q,nfl orester. Khardha duly countersisnged by the | Tahasildar, Jamni and Rnng. ; Tﬂﬁ

}}‘% 2% (eopy enclosed).

I The detailed Band sehedule and map of the wdentified areais enelosed.

2 Detailed enumeration was not possible due o high density of rees in i.i_

classes which are less than eaploitable size. A sample enumeration Wiy done xﬁ‘ﬁ

40 m. s 25m.
nos. of trees are found, So from the whole area 1320 nos. N 200 26400 nos: al

1000 sqm in 4 nos. of plots, From the sampling over 000 squi. Are

standing over the identified area over § ha The erop densin s more than 70%.
S lic identificd area is under Kissam Abada Ajogya-Patin as per cepoit n'T“l{.l..—J_airili'l;: =

[his is for Favour of your Kind information and necessary action.

Yours faithfully.
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X ANNEXURE-4
felu singh 5:03 pm © « i

to csori, fores... v

- From felu singh - felusingh1989@gmail
.COM

To  csori@nic.in
forestandenvi@gmail.com
chandakadampara@gmail.com
msobb@rediffmail.com
dfokhordha@gmail.com
secy-moef@nic.in
roez.bsr-mef@nic.in

Date 10 Nov 2024, 5:03 pm

See security details

TO
1. Chiel Secretary of Odisha

Secretariat Building, Bhubaneswar, 751001 Email- esori@nic.in

2. Additional Chiefl Sccretary, Forest and Environment Department,
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TO
1. Chicf Secretary of Odisha

Secretariat Building, Blhubaneswar, 751001 Email- csori@nic.in

2. Additional Chiefl Secretary, Forest and Environment Department,
Kliarbela Bhawan, Bhubaneswar, Government of Odisha 751001

email- lorestandenv | @email.com

3, Divisonal Forest Officer, Chandaka Wildlife Divison,

Gajobihar, Baramunda, Bhubaneswar, Odisha- 751003

Email-chandakadampara@@gamail.com

4. Chairman, Odisha State Biodiversity Board,

Bhubaneswar,IRC village, Bhubaneswar-15 msobb@rediffmail.com
Collector & Dist. Magistrate Khordha, At/PO/Dist- Khordha ,Pin-752069
Email- dmkhordha@nic.in

5. Divisional Forest Officer, Khordha, At/Po/Dist-Khordha,Pin-752055

dfokhordha@gmail.com

6. The Secretary, Ministry of Environment, Forests and Climate Change, Indira

Paryavaran Bhawan, Jorbagh, New Delhi — 110003, secy-moef{@nic.in

roez.bsr-mef{@nic.in

Sub- Request for alternative place for proposed YOGA and NATURAPATHY
Hospital, Binjhagiri, Khordha to save more than 50,000trees .

Dear Sir,
| Hrudananda Kodamasingh wish to bring your kind attention to the following

paragraphs:
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l. Central Research Yopa & Naturopnthy Hospital is proposed to be setup
at Khata  No. 331 plot no., 133 area A.C 23.4350 Gochhar in Lhe

mauza Binjhagiri. In response to it, the villagers of Binjhagiri, protested
time and again against such proposal. As per the request letter of the
Tahasildar Jatni to the DFO Khurda vide his letter no 3210 dt.
19.12.2012 for submission of valuation report on standing trees over
the plot no 13371460 in Khata No. 329  an area Ac 20,00 Kisam Purtan
patia of Mouza - Binjhagiri. It is to be leased oul in favour of Central
Research Yoga & Naturpothy Hospital for setting up research
Institution with 100 bedded hospital with yoga & Naturapathy. That
oul of acre 88.30 dec of Gochhar land , around 47 Acres of Gochhar land
is full of trees like jungle.Petitioners are no objection the setup the yoga
Naturepathy 100 hospital other vacate land in Binjhgiri village like plot
no-550,551,553 and 554 under Khata no 329. Villagers are created
jungle and awarded Biju Pattnaik State Wildlife Award 2013 in this
connection. That thevillagers have turned this plot into a thick jungle
by collection of alms (multhichaula) from each house and protecting
the jungle through village Guard from 1970 to till date. Since it is
adjacent lo Chandaka wild life Sanctuary, a number of peacocks,
Deers, boars, Jungle cats, Bajra kapta, monkey various types of sneaks
white awal Hunhaa bird, Harada Chandhai , Kochilakhai cte. have
been using it has their habitats . Further the arca also comes under
ECO sensitive Zone of Chandaka Damapada Wildlife Sanctuary.

Alter reccive request letter, DIFO Khurda instructions to the forest
range officer khurda vide his memo no- 7390 dtd.28.12.2012 with the help of
Rl Jatani a joint verification and cvalualte report prepared for the existing trees
standing over the said suit plot no- 133/ 1460 khata no- 329 mouza- Binjhagiri
after joint verification a reporl submitled to the DFO khurda by the forest
Range officer, khurda vide his letler/ memo no-964 dt-16.07,2013 . In the joint
verification of 26,400/- valuable rare species Il category trees standing
over the said suit plet . In the total area the ree will be of more than
50,000. Similarly it may be projected as cognigible offense for cutting down of

various rare forests and medicinal species trees aged ol more that 40 to 50
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years which stand on the said suit plot No- 133/1460 Khata no- 339 Mouza-

Binjhagiri . Apart from this the land is Forest Land under sabilk record, hence
Forest Conservation act is applicable. In view of the aforementioned paras we
would request you to consider alternate site for the Naturopathy Hospital and

save the existing trees.

Date:- 10+ [-2024 1 vudarondsy Kdﬂmﬂa%qg.
Yours faithfully 40 {1\ L;; ,
HRUDANANDA KODAMASIN H

AT-MUNDALA, PO-KANTIA, PS-AIRFIELD
DIST- KHORDHA ,Odisha-752050
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T Ho o Te0-33004/39 REGD. NO. D. L.-33004/99

Che Gazette of India

AT
EXTRAORDINARY
9 H—EUE 3—3U-TUE (i)
PART IT—Section 3—Sub-section (i}

iR | et
PUBLISHED BY AUTHORITY
€. 2207) 74 faeeht, yprar, faawar 9, 2016/ 18, 1938
No. 2207] NEW DELHIL, FRIDAY, SEPTEMBER 9, 2016/BHADRA 18, 1938

gafaer, 9 i Seary IREs dHrey

AT
4 fawefl, 0 fRwway, 2016
FLAT. 2906(3F).—TTET ATg=aT, W 91T LR, T, a9 X SToaarg TiEdT q=4mey g
AT & TSTTA, AT, 917 2, @€ 3, ITET (i) # Fr.3m. 1161(s0) avlie 1 7%, 2015 g7 wHiisa &aw

a7 o, o gq adY srferat @ o 3@ wfae g9 daramr g, 39 ol & Ry s sfinmm
FY wrsreer it gfaat swar F7 Iuered w0 4 T A, are B i safy F fac srd o g snifig g

T,

S wreg srftrgear % 9% § oY srRet e qorenfiat & urw andrdt e genel g e g
SRT R [T F o T §;

T, FiEwr SURT IR T, ST % wee 9k gear Pt § srafRaa & el 194.98 a5
FererteT o o 7g Fat g

AT =tewT dURT Feasta sraaro § ufierd gt S wger i genfadt ¥ & ooy & s
Ffafaa dweyer wonfaat # & 3= Freg, St o, Rgd), aradis deser fagh, s, ame, ad
g Sft wonfaat s s wonfamt off g srvraroog  ord st &

IR, FeeiE A9aTCer & a9 W oaut gt § ST o orr 9% AT [ RS § gEraar Sl § aur

T AT = FT g o R T gy e st @ S gu agrg adt § o aeashie e 23
At 1, 13 serer S §, T THRE aur 22 arafaiia oF e 8w § Sy aeasf o F

siiT, g wiitfeafas e gataofi gite & nidtafes 446 S F s F wiewm dary a=fy
AT 3 HLOENT &7 o 1T A 3 & &, Y 38 srfargsan & Gy 1§ ffaide e ofe famdl 3 g

4372 G016 )
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(ii)]

w7 defarg A qefem SO wrEers § qar 3w TRafas 99t ST # SRR JETe ar SEeEnr
TET ¥ F9F 6T THTAT A THERCT ST Y Yfafg 37 aems g ;

AT, A, Fea1q ALHTL, GHTEL0r (Feerr) A, 1986 F o 5 F sufdgw (3) sl qatawr (@)
stfarfarey, 1986 (1986 T 20) #i array 3 Y I9aTT (2) F @ (v) AT T (xiv) F a7 afeq st 37am (1)
FTC Taw ¢rivRd 7 AT S gU, SETAT ST W |iesT S0 aesig e it ot & 500 Fiee d
7.34 fefter a% & faeanfea &y oY wigHr U aeaeia srvrery wii R dadn st (R ga
g g wRfRafas 99 S w7y ) ¥ v ¥ wftglRa sl g, R fevr Feaoger g,

1. TiRufds 3 o w1 Rmar @) Iaf Burd--(1) wiRafis 938 T sfar ¥ sew &
Tt el # =iaet SanT Fereia s £ §imy & 500 Hiex § 7.34 fenfiet & i € ik gwar
e 85.06 o FreltHTeT ¥ &1 7C § | et SUTRT aeusiia srwarcog i aferr 9nr § €T & areaaes
T 87 e e T ¥ siaeta omar o saveae fmr witemn ¥ srefir el P fm e gy
g wgt grrRafaen 34t 1 6 ¥y g2 sraamors diar ¥ et B wa , seafis aglsa 84 g s
H#R arAdt & arg-are 2efdd great w1 ag gffim s F Ry svey e o B #E g
AATIOT 3 ATEC FHOT 7 < | VAT HIHT % 36 W & 9r9-a7d qiRafos daar sha it faear fe
g g E |

et 9T Feastia sraareny F fderie sfe witfRatas 93dt s ¥ Mdais Surey | 5 ¥y § 497
ZI

(2) eregier AT Zeriae ¥y R RaRE g3 S 1 Sy ar amior SuEg s d dar g

(3) =TEFT 7T ARl arwareen rffufas WdE S ¥ sigda s ATer 66 ATHI FT I THE
fagall T Aeriat <A srerielt & vy U AT SO | F T H qAq g |

IymEy |1 F Ry ardt 9T Ao AR E R g9 Oed O g A e R
STUAT g7 IRt giE T ST

2. qritRufds d3dt v ¥ Rro sl qgrismr - (1) g gea, aiifafds 4398 9 F w@em &
oy ot ® 5| arfirger ¥ i sehre it ol 8 A 2d ff gafy F ofiaw, vardy sxfeat  aoed
¥, 2y AT § Ge et F aTHee O s=iers AgraisT 4 U

(2) R ARSI TS 9T H qUH T 8T iR gt )

(3)  wiitRafes adt siw & g ssfers agriemT 3o aftgear § Afffs w0+ oft Oft & o=
WA AT TG Sy e ey R ¥ areisrer & of agr S g gro s antfade, aR s,
FTRT g1 gt |

(4)  arafes agrE, gad aataoftr gy mfiftaRs fEr i aasfae o F g Refatag
goft ¥ T=r T & BT v § 99T g, stafe-

i OgiE;
i, 99 ;
Hi, R e ;
v gy
v, AL

vi. T
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[9m M- 3(ii)] STHE T SIS ;ST 3

vii, U #w

viiil,  SErET U TgAW e 9,

g

(5) wrafa®w wEENT ageaRT e -Suam, sadeATes @) e #58 fdad
Hfata 7 w0 917 a5 F 0 Afegwm ¥ i srsfom sgrdemT & ot e o afis gar
ST TR Rafae srqae frareary #1 o yar e 8

(6)  wi=for wegrdMr § sroaifag &=t & sfigre, e s et ¥ g, seng 89§
YU, STA-HE F TEE, Gad S 6 vahd, gar §7 ) dveror, ety aErEt § araegsmart aoqn
afiiRetaer =it TaieR & dafea UE s wgesh, S OT eaneT 37 srgen 8, % for Iueey g

(7)  araters wgrEET a6 e qer e, gt G T ddet, a1 F 1w G el 5
RerT =T e RO |
(8)  wruforw ware wiRRufos wadl o9 & Bam w1 wfifafs gqge Bam O] warg
qHEET it st S g s g faftae g
3. ST GRG0 5T 99 9T SUT-- AT FEE 39 AT Suadt 7 v a3 fag
(1) -3wdT - qrivheatas 99t e # srdE-wATe & yae  for frfeg B oo § a4, s
arl, FU e, Wt ofiT g =y # arffas G denfiE dag fenr frasad) ¥ R gwlie o
Hqfadd dgf g
g TRRgfd® a9 oW § fiax 30 9fy =1 aufmdy, a0 5 % sl aviiesh afafe &
Rywrfer 92 o= USE 9N F qd AgAIEa 7, wavdy R £ sty et wTgw w0 g win
T2 4 Y qreoft F & (2) ¥ wefta g 60 24, €0 28, WO 32, 3T #@. 37 ¥ wor yeftag frrrardt g0
FT I ST g, A -
(1) YRQV ICTH 7 HIA 9Tl T T,
(i) wrRafos wge weq Rrardardl % forw wesl F aeavft swarew ¥ g oiftfuls aqaa
TG 9 &2, aFaT % Hehre onfe ;
(iii) Faf s =, X
(iv) T I, Foraes sravta wrfior sa o €
Uig Uy T FF U7 TR F U SqEIEd @Y WG SR F aqeaE 244 q97 qeady g9
e § Suadl & squrem F &9, s doda aqgfa ssenfs o s oot a9 Rardt (@
wfdrdt fF wr=ran) Afafaam, 2006 (2007 F7 2) ofF g, ofirfSas a1 seir fawa farrerat & fao
AT [ T IUHT AT ART g
g g A At ¥ arifRaRs g3d 9 3 o q-afieat § sugema i qi wrfied altf v
=T ITH 4R F WTe TS T g1 Toils TR § a9 U 91¢ aenfed grft o gw 1f2 & deiew
T LT FLHIL & GATEX, o T srerary afade Hameq ¥ g=a7 347 gft o
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Tiq A7 W f 7% I A v deivaw § =0 ST 4 % wrefie g9y Swafie ¥ fharr Rt o qor
H -I7 F7 whadT gitwferd 78 o
g Ag AT AT T Rrad gha a7 # S aw &, o o aify # Frd ariomtas s 78 ol
3T SR AT ATATEF FI & F G ety ¢ & wamey g sty g
(2) THRF S Bt - sl wgraew 7wt g s Sat i uger Y soft sic aas e
T Qg ¥ forg dremr affafom 9l o oor aar g O et W ar e faee faswm
FrarerarT afaitg Fo & forg Uet Of & wrifader dam fmg s
(3) whew - (F) mitfRafos dudt 9 F frav wder qde) S, s sifors Agr@smT w7 a9 w9
Ferferfeg =0 & 2y
(@) T WErAeTAT whed AW, ST GLRT gT0 Uere Sl a9 fawT, 9T e F aawd § U
grft
() Tz deeft frarramy Feafotam F ade R 26, st -
(i} TR dady sy % oftax gt 7o e frarrarat ar e wiew frgreandt ar R
% TR H THIEL, F AT FAar] Tiada gATaw F Antaeds Rrgiat ¥ gro aar o s
T gIiEE, gRT S aiRafdE wden (FHE-ae U 99y gaiad) anteds gkt %
H3ET ST A A5 ATHAT ¥ SERaT UL el gnm;

(ity arfxfRafas g3t e % Fax Seat o R % A |t sepsra w2 g

(i) =TT TETNSAT ST FERA BT S as, vided & R B o e ofes Rt
¥ faw #1 arafas wa [ ddar qar ot afafy £ frelfer o arafa 4469t
Afrars it g sqama B gem
(4) i fRowa - witfafes @34 o & sgergt TaiiE Gma § adfr et 5 aft T f
g £ sruEt i 3 dfer R s qum ST e o e F R 5w afteeer g Y
i@ o =g AT & WYa<, ITT ATSAT T AT Rt Frsrer s agraisie T q g |
(5) wrv Fafia Rrowa waat - wiftfeaRs 99dt o § waal, daanel, fea-aem, TR, o
T aieplF Agem F &t & dg=W F gnfY i gw wftgEar F g & ardta 7 wg qig ¥ i
I LAV Y ASTHTE FAE FT EnfY qur st fors wgremT & aftafer £ smoft )
(6) waf? aguer -- MR ftw dadt s # eafA wgw % R F g oo g w1 gafaor B ang
(srgawr fAar o A afafaw, 1981 (1981 &1 14) «iie s aefim gare 7o ey % guddt &
e | Aedt® fagia i Afas dare s
(7) g wE - qrfiiRatam 992t 9 #, 97 wguoer & Aoy & g oew aeTe w5 watgwr faamr 4
(g FETe SR ) afdfaw, 1981 (1981 F1 14) &% 3a% adfi @ v fAadt & Iuat &
e § Aned® faghy ol fffmm S sam
(8) afgwra &1 faegrow -- mitfeafas @9y S § go=nfia afgem 1 g so (ggur e T
=) wfafaaw, 1974 (1974 #7 6) @ Iw srefie 9y g Y & Iudet & arqare g

(9) 81w aqfare - 2 srafaret &1 fAvem Mafefag w9 § g -
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(i)

(i)

(iii)

(iv)

arffRafas 938 o # Sy aivel F1 M e g F aeereT T, a9 i)
Sterary it duTery Y gHA-gHg 9T a7 qeiow afigEey €, wam 1357(=), arda
8 =rdrer, 2016 FCATTerE S safire w=e A, 2016 % ST ¥ FqaT e STo ;

e wifdrowr Sre frefmafr o s Pslleoolly deesdt % 2 safirgl ¥ dyaga &

forg qiWTE AR 4T

S fefeoftr amft a1 «fmma: o g o7 5 g4 aem o gEeEiEg B

U ;

sepTd R arlY & e o e @9 9§ 3rge v e T wger o R
mataeig wfiga §4fF ¥ §rn ok oitRafts 938 9 § Sg sofdred w7 semar ar

FEHTRTT AT AR /T |

(10) 7 FRrf¥eia aaftee arfifufds d9dt sim & S B sofigt &1 fgem 9w s s
yateawer, 39 &K Serary wfEds darat 7 gRa-uea 97 auEeed stfigeer from. s 343 (9)
arie 28 AT 2016 gy whifda S Frfaefty srafing weer e, 2016 % Swawt F sy S ST |
(1) avfty afea - aftage &) oty afRfafird s ¥ agge R S o 3 9da § a=fem
et | fAdy gudy st B s sfw sierfoes agrdiseT & du g 8l U O g9
qiffrdy ¥ gra agafad 2 o, aried o yau Fawt o Al & seare g afafatear
AUTEA & HIAIZT G |
4. aiffyfas 43 sm & vRfRg sie Bfafa St f gt - oftfefes =38 = § a4
Fraerea qatE (geew) sfaffra, 1986 (1986 F7 29) F IqasT gir enfdra g o = &1 ¢ arierhr
# fafafie Of% ¥ RfFatia g, suig -

grooft

fruredmy

Sapr-fereqRirgt

(1

(2)

(3)

yfafle frareemy

TR o, geaT B gee o)
FHHY g FF THIEaT)

() Y 9 F @ (A AT g @fw), v f @ o
T e 7 corea greafaw warfty Safat e
agsmaTal ¥ R o g G el svdi F g
] ¥ dfmir o goma ¥ fro 9fy 5 @ o e
AT 3 fony Beft areat &1 Gator ot aftwRw g,

(@) g |fFr, weeT sgan e & Re arfesr
(fafaw) @, 1995 =1 202 Fuw. wieEda fOoqEarg gy
WL WCETL AT B Qe AT 4 SRR, 2006 T f
grfrer () 9, 2012 %7 435 ST FRESY FATH A EFHL
& AT ¥ arie 21 i, 2014 F sl sy ¥ aqeer §
AT TATAA BT |

T Wit 1 eareAT

micRaf® 934t T F sftat 7 ofi e s el W
g sETE AgF g |
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S AT Y AT HAT AT eAf Tgu

wiftfRafas 3d S F far Fu ¥ femm sgur =i

FITLT T 100 ST Y B ATIAT | e v oy e awe a9 g |

4, Y R geTat =1 ST A | Ay R F s gt (e Irdfia F fEm)
ITEA ¢

5, STATHT AT AT FTioed IwARr | wny AR % arqare wfafty (amra srEfae ¥ R

90 9gd 9@ fRega afagsEr s
T |

@y faferrt & seme haftg (srrar swafae % f@am)

oATfRze % 4T T Y |

ary fafiat F aqare wiifg (array sET % fEma)

TG o fArat a1 wagr o H
T (AT |

any Ffit ¥ sga aiifig (srren svdfia % )

Afrafis frareamr

great v fEEt §i afas
T §

arfcfRafds gdew furseng & o4l odest § award
=Ty % for srave & Adw # Ot ey f fvar % uw
frerter a7 oififRafos o34t Si9 47 9T 99, S ot R
21, % rar g qu iffeas Feat §) fEEl & agame
ST 74T TR}

T At sraTeo Y T ¥ v e § W ER
uifefeafae 4947 ST % R g a9l o wieT Rt
a1 e frarwat s fava wfeT AgEe ¥ wgey
A |

10.

I RERIETIET )

() FEfera a1 miRafaw aa3dt s o7 o fee 2
drar & w fretrdier & fiar Rl s g = afofas
Afmtor  wgere Y fear sTom

wig et SR AT 8T 3 % 9w 8w (1) # geEftag femearat
gfge I Tty sy ¥ forg gt gfi & dfamtr s &
wufa 4 St

(=) T T AT 6 U ] T2 S S Feae S R €
T gafa afmi Samene G B s s e
et i fAftt, o g €, % sgaEr aaw wfdwrd &
T AT A & ST I T S |

(M s afafer ofifafRs «4f i & 9F, aals
ety sgegEare & forg |@ftmi £ ey & sl sk
srvg v afmtor frarrars s wgrieaT F SgET
g

gded & gEfda fharwary Y af
¥ Uy ¥ I A uvw whew
ERIEEE

A fAfET & wefi At £

et i w2 |

() =9 FLET B werA griawrd) £ qF omwiy % A e,
TRy AT T At st iy g1 ar g+ # B 947 fr g
Gl ol

(a) 34t Y Fer$ vafir dfrr ar o afeform O 9uF afie
FaTE T fAAwT F 99y F wa et geft
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FIr gunfert # s whEdT |

ey faferat % wrefier fafaafae €

Frtrs @9 daraa R daila
-arer gEg AT g

() i & AfErareft F areafis 5T o = g & frg s
T ey (gl S AT SI9) ShsTE g0

(@) sfredtfives, avffSas soamr ¥ R gagy s sqfivr sver =7
e ¥ forg d4fe Afams wfor oF B s
sufam grft R dete Praa afnrg # g Rowdor w4,
dTEt

(1) AET AT A T TIH S AE gy |

(%) ST & wguor 7 ggu, s st B off & O w
ferg aft SuTer famg s

15.

TFerera et wy uffamtm

i Fael w JiehTed e |

16.

et A At ¥ e At &
EIERSIN DI

ary ffet ¥ s Rfaafia g

HIE FCW 9T AL WA W
Hfion

3fera quiawr gaTare Fator bt sgtsor s aar o
STELHTC T |

18, TP & arfaer ararra wT EEed | o Tt % e ariirre wiee & e fafafie 2

19, [EetiEncrkIk il ar fafert & srefir At £

20. Tt Tredl e kY ot Fr ey | any fafet % sl ffeiie 2

21. Fifiras greas o gy ary fafermy & sefimr forafe 50

22, a7y (At afga) ¥ arfs wgoer ) | wn R & s it gir

23. TTRfad Sl fral At gadt s # | Ioia afgsla F qaeEer 77 TeaTed FAT i gae 1
FIo=E Ffgete 1 R | g wafidt ¥ Rue § o femm B & agoes

FAT T |
2. STV SEH A HLA A T I || erfefearfar w347 STy & 3% s, e oReereg, @ o dam

I=, F9, qoF FQ, F I av 56 aenfa s o
2efir wrer A i Senzt S ST w3 § i St i
TR Frs BTl g T2 < €, ) ssrd R s

25. T ICRT AT 9T S g9 Ieqrar | A faferdt ¥ erefiw fafafae g
T HIE |

26. e et & % | ary fAfeat ¥ swefi a5

27. A TS ST T | aiivfRgfas 938 S & faret F ofia AT wre e
TR AT FATIAT T AT THT AT SITQT
TR A Eres wrarfa =T ST B 100 it srarfe w9
e &, wrfefeafae wad) s i vl R o @ )

28. arfefeafas siss wiew PRt | ey fareet s Rt g

29.

arriy faferaY & aefi fafaarfaa g
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30. are arafivg ydge | @y fafemy & e Rt g6
31 T OHETAT T A TEl o | A fATew & et srgera giv

T aTTaTET Tt & W TLATer,
gyre FR, s FY iR A
T |
32, T} T THAT | i 9§ a=ar Rarsmg
33 sifaw gt qierT &7 & garay Ry S |
34. aft wRfafaat ¥ R gia | afer 7§ gem Ramsm
Frr T 7 wge HET)
3s. Ao e\ o I | afr 9 & geray B s |
36. EIBLIGEACT afeT 9 & agrar ey e |
37. TR g fEs swta wefr | afsr w0 § gerar Rarsmg
FHRR anfy o &)
38, et sersEET qiFT w7 § Fwrar Ry s |
39, Frarer e | afwd &9 & =FarET & e |
40, iR arfadr o iS04 T[T )
41, HAATE WA W1 iy &7 8 Fzmar R amg )

5. wifRfRufas @3 st writed afafe- (1) 3 gewr, wifdRafs g3t st & wardt widlzd & [
e A Afafd ®1 7aq wh S FaferRa & fas ), sl -

(%)
(@)

™)

——

Gl
F
()

(=)

—

}
)

(1)

(&)
(=)
(@)
@)
()
(%)

Ry Ferae <, gLaT - 91e9e

e Ferex w7 whfAt, Feh - g5

giera wrdfers, gear @ yfafAfy - g3e;

qiere IUTgaE, Feh &7 Wifafe - a5y,

gt g sfdard, guEr - 49,

qaiaLr, 99 ST ATy 9ATa O HATAT IEET G HT FiaiA1d ~ 9484 |

arfefRerfaes e watacer & & § tay fasms, Sy Osg g gy €9 a9 i aafy § g

Ffafée fray smo- geeT

IO & 8 W FE F ST T G ESAT S ST 9T UET T 45 99 &
aafdr & foru arafafde ua wfafRifd - aev

e wferaTdy, ST sy yga e i - ¥96

T faar, sdtar 9w & ahafae - wwern,

sttt Fare foramr, S g %1 wfafaie - gee;

ween faramr, sEaT o s yRRfAfy - gee;

rog sE-FEfRar 91 wrogey

~HqH;

ey g7 afferdy, T, SiEET 9T VS TR — e gl
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[ 9 T1-E08 3(ii)] W 1 EUR ; ITHIH 9

e Fdu
(1
2
3)

(4)

()

(6)

7

(8

yrifRafos qa4<t ST AT 78 siRgEeT F Syt ¥ aree # are sl
ALY afifa w1 wrtere di (3) 3 %1 g

arifeafas @34 S § a1 G aeree wiar o a9 werery i afeee .
F1.AT. 1533(er) aréiE 14 fdaw, 2006 i AqeEr § F w7 aftafera framendl s gg

sfag=aT % 97 4 F arefiey wiofag afafafrdt & R e arer 38 Pt & qar &
areafas e vaefrr qomel uv aranfig arfiedt afffy gro ddiar ) sroft o o

sferg=aT % Iuddl F 9o qF quin FEnft § o =i aeer & wafgor, o9 6
STy Ty Werary & e £ sy

=6 FATEEEAT F 97 4 F arefiw war AR yfafts aadt ¥ B, sa g T
vt ST & garay i aftrEar e wrer 1533(3) aria 14 fadaz, 2006 it
aftgear & sqgAt ¥ wftw 07 Grawardd, R aftafog 78 B o 2, wig
mffafas g€t 9 & ona € T frgraardt f arefEe RfaRe ot g w
amenfa wrdfted wffe gro ddar £ stoh 6w 38 g9 B wideon 5 A
ERiE

arfted afufa 1 geer-afea o dag Few 71 aefém &= @ oard O =l ¥ Reg,
S g8 ATegEaT & TRl e &7 Sedud F2ar 2, waigor (veer) atufiaa, 1986 Y
a7 19 % s wiars wrge w4 & frg aerg g |

Tl afafy qEi & A o7 el ww it wd gy dag Bt sRfafat ar
e, T dwat a1 dag worthRat F sRARET a1 aoy Ae-fnd ¥ s &
for ard B %7 gaft )

ATl 4R wodw 2 A 31 A7 9% s anflE wdard Roe oo ¥ g g g
ATEA HT IUTEY IV § ITETET €T § 357 79 & 30 7 a6 TEF F1

HFETY TR AT TAE, 7 AT Ay Tieads wavery qried) afify £ oy gl %
sl fdge % forg aog-aw a7 U e ¥ waay, oY 9g 3 o

8. T SfegEaT & Iudal F7 99w ¥ F o T g Hie osy vvar wfalEg oo, ol
g, fafAfde s g

7. AT ARG & IgAR AT T I AT 97 T givd Trfaor gy aifig #vE siraer a1
i g arer Rl s, aft 3 g, F anefim, To arfereen & swdy iy

[T, . 25/21/2014-§ugdvg-aed)
e, &, =, dsfaes ot
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HETHT ST araetig T9ATCwT & e faderts

IgTE |

e LU £ STETTET
F. 85048'29,52" 20026'4.33"3
. 85°38'57,64'] 20°25'30.44"3
. 85034'49,85"7 20916'11.93"7
. 85039°55.91"] 20012'32.94"3
E. 85047°48.63"7 20017'2.90"3
. 85048'45.72™ 20019'10.91"3
arifRafas d9dt S & s ¥ Fdy fig
grfi Rt 43t < ¥ A ¥ Rl filg
T Jerias Fayier
& 85049'38.50"] 20024°35.28"3
. 85044'54.29"7 20°24'44.28"3
. 85042721.46™ 20024'51,83"3
q. 85040'6.91" 20°28'35.23"3
. 85039'52.83"7 20025'20.54"3
. 85037'47.53" 20°22'15.00"3
. 85035'49,65" 20017'47.14"3
S 85°34'46.44"7 20°15'56.08"
. 85040'10.18™ 20013'7.16™3
. 85046'49.55"7 20017'2.72"3
Z. 85045'1.52"7 20023°12.21"3
3. 85048'23.30" 20023'57.95"%
T, 20024'34.04"3

85°49'26.36™7
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AT 1 TSI ¢ SAHIERT

11

IqTEy ||

TiEaRT YT F=asia Aoy, yrRfRafs d3t sir 4 diwr o gaen arfteman o e & steir sik
Feriax wiga amfe

AFITE-

AT AT

Ayers.

= Mapof Eco-sensitive Zone of
! "I Chandaka -Dnrpum Sancluary

cxicdl]

AATEET SART aesiie ATy, LT & weariaa ariefeafas g3kt s % wfiae s arer qrat & =it

w4 T areyieT LU RS

1. drarareft 85° 39' 36.506" T 20° 12'22.685" 3
2. |t 85° 38' 56.847" 7 20°12'27.541" 9
3. | pEaTETET 85° 38' 47.944" 7 20° 13'5.581" 3
4. | qrareagE 85° 39'0.894" ¢ 20° 14' 14.377" 3
5. |wyqe 85° 39' 8.988" 7 20° 14' 48.370" 3
6. | shRmaTET 85°39'5.750" g 20° 15'23.982" 3
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7. | fafATe 85° 38' 43,808" | 20° 15' 46.644" T
8. | #mmT 85° 37" 43.195" 20° 15'40.979" I
9. | armR 85° 36' 0.406" T 20° 16'3.641" I
10. | gamge 85° 35' 38.554" 4 20°17'4.343" 3
1. | g 85° 37° 14.868" ¢ 20° 17'45.621" 9
12, Jaqqe 85° 36' 50.587" ¢ 20° 20' 38.015" ¥
8. |gammE 85° 36' 42.493" g 20° 21" 15.246" 3
14, | ey 85° 37' 39.149" 7 20°23'2.081" 3
15. | gaguidy 85° 38' 10.714" g 20° 25'9.151" I
16. | aramqE 85° 39" 25.175" g 20° 26' 36.563" T
17, | #rarqe 85° 39' 46.219" 7 20° 27' 38.074" 3
18. | ayegreay 85°41'41.957" ¢ 20° 26' 30.897" I
19. | Tramarqe 85° 40' 53.396" T 20° 26' 47.084" T
20. | oy i 85° 40' 52.586" g 20° 25'58.523" 3
21, | zmETR 85° 42' 53.991" g 20° 26' 30.897"
22, | gyradE 85° 42' 22,426" 7 20°25'7,533" 3
23. | wrft 85°43'56.312" ¢ 20° 25' 14.008" 3
24. | g¥ T 85° 44'32,733" 7 20° 25'51.238" 3
25, | sgepax 85° 38" 21.235" | 20° 26' 51.940" 3
26. | qawesr 85° 46'6.619" g 20° 24' 24,636" 3
27. | SR B85° 46' 52.753" 20° 24' 52.964" I
28. | mwEmE 85° 47' 11.368" ¢ 20°26'6.616" I
28, | T 85° 47' 51.836" 7 20° 25' 27.767" ¥
30. | zamz 85° 48' 21.783" | 20° 26' 12.282" I
31 | sdtweme 85° 49' 2.251" ¢ 20° 25' 40.717" 3
32. | weaEr 85° 49' 22.485" g 20° 25' 25.339" I
33, | dfidarp 85° 49' 20.057" 7 20° 25'4.295" I
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34. | geRm 85° 48' 46.873" T 20° 25'8.342"
35. | <gre 85° 49° 28.960" 20° 24' 39.205" 3
36. | gamE 85° 47' 55.883" 20° 24' 24.636" I
37. | qemerdiye 85° 46" 14.713" 7 20° 23' 24.744" 3
38. | <=—THRT 85° 45' 20.485" 4 20° 23'14.222" 3
39. | Rr=fare 85° 45'9.154" ¢ 20° 22' 25.660" 3
40. | sreTeTEAT 85° 45' 14.011" 20° 21'56.523" 3
41, i grgar 85° 45' 19.676" g 20°21'29.814" 3
42. | gEftase 85° 45' 39.910" g 20° 21'24.149" 3
43. | greTqe ' 85° 46' 45.469" 1 20° 20" 56.630" T
44, | stgrear 85° 46' 38.994" 7 20° 19" 11.413" 7
45. | SErETYEE 85° 46 8.238" T 20° 20' 14.543" 3
46. | = 85° 44' 1.977" 7 20° 20" 43.680" I
47. | TR 85° 44' 48.920" 7 20° 19' 1.701" 3
48. | <wraeAr 85° 43' 59.549" ¢ 20° 19'2.510" ¥
49. | Farang 85° 43' 0.466" T 20° 19' 43.788" 3
50. | rmEIR(1)qASTETE! 85° 42' 19.998" 7 20° 18'55.226" I
51. | groryrdy (1) geTEmgr 85° 41' 37.101" ¢ 20° 18'33.373" I
52. | gdharmmer (1) sy 85° 41'3.917" ¢ 20° 17' 35.099" 3
53. | famenfdy 85° 40' 7.262" ¢ 20° 16'57.868" 3
54, g dy 85° 40' 42.874" 7 20° 16' 36.015" I
S5, | grmER 85° 40' 48.540" 20° 15'39.360" 3
96. | qrfteley 85° 39' 51.075" ¢ 20° 14'7.902" 3
57. | EaqE 85° 39' 43,791" 20° 13'30.671" ¥
68. | wrargdy 85° 40' 4.025" 7 20° 12' 41.300" 3
58. | s 85° 41'39.86" ¢ 20° 26'47.69" 3

85° 49' 53.52" 7 20° 25'33.65" I

60. | agie
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81. | efrTeT 85° 38' 10.50" g 20°17'30.25" 3
62. | dgmarar 85°39'53.81" 7 20° 18'28.01" I
63. | =rgamver 85° 40' 0.57" T 20° 16'55.61" 3
64. | FumEEATT 85°39' 1.36" T 20° 18'39.63" I
65. | aweTe 85° 37'3.66" T 20° 15' 58,02" I
66. |zl 85° 34' 17.76" ¢ 20° 16'53.77" T

ey IV

iRl wadt i Artedt afify - & o wrarg & Rl e fur

. Faut i ey & fAiw )

. qoFT A FTAG | FAAT G Ioorg 1 el w1 qui w1 F3w F T T OF 79F @Y

# I FY

. Hi=ierEs AgrEsHT B Jard i arRgtd e siwsta sded wgrirer |
. g-arferere & gge qfedi % qum % fog =g B g At s |

. Tafacer gaveng faton afdegsmr, 2008 ¥ o o el Graremdl 61 € F 7wt

T AT | SR Y g IUMHT F T § Fo7 By 5

. yfercer werreme [Retoor saftg=ar, 2006 % afia 7 o et St fF d@f@e & et

T ATCter | SR T qug ITds F w0 § e feay s wem

. TgedT & w3 o AU |

. aaigTor (&) srfatiam, 1986 v gy 19 & siefter aot & wE forrardi & ardier

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 9th September, 2016

8,0, 2906(K)—WHEREAS, a draft notification was published by the government of India in the
Minisiry of Environment, Forest and Climate Change, in the Gazette of India, Extraordinary, Part-1l, Section 3,

Sub-section(ii) vide number S.0. 1161 (E), dated 1™ May, 2015, inviting objections and suggestions from all

persons likely to be affected thereby within the period of sixty days from date on which capies of the Gazette

containing the said notification were made available to the public;

District of Odisha and extends over an area of 194.98 square kilometres;

AND WHEREAS, objections and suggestions received from all persons and stakeliolders in
response to the draft notification have been duly considered by the Central Government;

AND WHEREAS, the Chandaka Dampara Wildlife Sanctuary is located in the Cuttack and Khurda
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AND WHEREAS, the Asian Elephant is the species of vital importance in Chandaka Dampara
Wildlife Sanctuary, besides some of the most endangered species like ratel, wild dog, mouse deer, Indian
giant squirrel, python, pangolin, serpent eagle and other species are also found in the Sanctuary;

AND WHEREAS, the forests of the sanctuary intercept rainfall and help recharge ground water
aquifer and protect rivers and streams against siltation by minimizing soil erosion and the sanctuary has a
well-knit network of 23 seasonal nalla, 13 reservoirs out of which four are perennial, 22 man-made game
tanks spreading throughout the Sanctuary.

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of
which is specified in paragraph 1 of this notification around the protected area of the Chandaka Dampara
Wildlife Sanctuary as Eco-sensitive Zone from ecological and environmental point of view and to prohibit
industries or class of industries and their operations and processes in the said Eco-sensitive Zone;

NOW,THEREFORE, in exercise of the powers conferred by sub-section (1) read with clause (v) and
clause (xiv) of sub — section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and
sttb-rule (3) of rule 5 of the Environment (Protection} Rules, 1986, the Central Government hereby notifies
an area to an extent varying from 500 metres to 7.34 kilometre from the boundary of the Chandaka Dampara
Wildlife Sanctuary in the State of Odisha as the Chandaka Dampara Wildlife Sanctuary Eco-sensitive Zone
(hereinafter referred to as the Eco-sensitive Zone), details of which are as under, namely:-

L. Extent and boundaries of Eco-sensitive Zone.-(1) The Eco-sensitive Zone varies from 500 metres
to 7.34 kilometres from the boundary of the Chandaka Dampara Wildlife Sancmary in the Cuttack and
Khurda districts of Odisha and extends over an area of 85.06 square kilometres. On the South side of
Chandaka-Dampara Wildlife Sanctuary, the arez adjacent to the boundary comes under Blubaneswar
Municipal Corporation and is an Urban Development area under Bhubaneswar Development Authority. The
areas where it has been proposed to make the sanctuary houndary coterminous with the Eco-sensitive Zone
boundary are highly urbanized areas and elephant proof trenches along with solar fencing have been
provided to ensure that no elephant strays outside the sanctuary. Extending the Eco-sensitive Zone along this
part of the Sanctuary boundary is not desirable.

The co-ordinates of Chandaka — Dampara Wildlife Sanctuary and Eco-sensitive Zone co-ordinates
are appended as Annexure-l,

(2) A map of Eco-sensitive Zone boundary together with its latitudes and longitudes is appended as
Annexure IT.

(3) A list of 66 villages falling within the Chandaka Dampara Wildlife Sanctuary Eco-sensitive Zone
alongwith their longitades and latitudes at prominent points is appended as Annexure IIL

The villages as given in Annexure HI shall be further revisited and confirmed by the State
Government while preparing the Zonal Master Plan.

2. Zonal Master Plan for the Ece-sensitive Zone.- (1} The State Government shall, for the purpose of the
Eco-sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication
of this notification in the Official Gazette, in consulation with local people and adhering to the stipulations
given in this notification.

(2) The Zonal Master Plan shall be approved by the competent authority in the State Government,

(3 The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in
such manner as is specified in this notification and also in consonance with the relevant Central and State
laws and the guidelines issued by the Central Government, if any,

{4) The Zonal Master Plan shall be prepared in consultation with afl concerned State Departments,
namely:-

(i) Environment;
(ii) Forest;
(iti) Urban Development;

{iv) Tourism;
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(v) Municipal;
{vi) Revenue;
{vi1) Agriculture; and
{viif) Odisha State Pollution Control Board;
for integrating environmental and ecological considerations into it.

(5) The Zonal Master Plan shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall factor in
improvement of all infrastructire and activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and
moisture conservation, needs of local community and such other aspects of the ecology and environment
that need attention,

h The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like
places, horticultural areas, orchards, lakes and other water bodies.

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone so as {0 ensure €co-
friendly development and livelihood security of local communities.

3. Measures to be taken by Union territory Government.- The State Governments shall take the
following measures for giving effect to the provisions of this notification, namely:-

(1Y Landuse.~ Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commerciat or
industrial related development activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted
on the recommendation of the Monitoring Committee, and with the prior approval of the State Government,
to meet the residential needs of local residents, and for the activities listed against serial numbers 24, 28, 32
and 37 in column (2) of the Table in paragraph 4, namely:-

(i} Small scale industries not causing pollution;

{ii) Eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, for
eco-friendly tourism activities;

(iii)  Rainwater harvesting; and
(iv) Cottage industries including village artisans:

Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the State Government and without complying with the
provisions of article 244 of the Constitution or the law for the time being in force, including the Scheduled
Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that the State Government shall correct any error appearing in the land records within
the Eco-sensitive Zone afier obtaining the views of the Monitoring Committee, once in each case and the
correction of said error shall be intimated to the Central Government in the Ministry of Environment, Forests
and Climate Change:

Provided alsc that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph:

Provided also that there shall be no consequential reduction in green area, such as forest area and
agricultural area and efforts shall be made to reforest the unused or unproductive agricultural areas.

{2) Natural Springs.-The caichment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be
drawn up by the State Govermnent in such a manner as to prohibit development activities at or near these
areas which are detrimental to such areas.
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(3) Tourism.-(a)The activity relating to tourism within the Eco-sensitive Zone shall be in accordance with
the Tourism Master Plan, which shall form part of the Zonal Master Plan,

{b} The Departinent of Tourism, Government of Odisha shall prepare the Tourism Master Pian in
consultation with the Department of Revenue and Forests, Government of Odisha.

{¢) The activity of tourism shall be regulated as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone
shall be in accordance with the eco-tourism guidelines issued by the National Tiger Conservation Authority,
Ministry of Environment, Forest and Climate Change (as amended from time to time) with emphasis on eco-
tourism, eco-education and eco-development and based on carrying capacity study of the Eco-sensitive
Zone;

(i1) new consfruction of hotels and resorts shall not be permitted within the Eco-sensitive Zone;

(iii)  till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism
activities shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny
and recommendation of the Monitoring Committee.

(4) Natural Heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs and
other natural heritages shall be identified and preserved and plan shall be drawn up for their protection and
conservation, within six months from the date of publication of this notification and such plan shall form
part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical,
architectural, aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and plans for
their conservation shall be prepared within six months from the date of publication of this notification and
incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government shall draw up guidelines and
regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of
the Ajr (Prevention and Control of Pollution) Act, 1981(14 of 1981)and the rules made thereunder.

{7) Air pollution,- The Environment Department of the State Government shall draw up guidelines and
regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the
Air (Prevention and Control of Poltution) Act, 1981 (14 of 1981)and the rules made thereunder.

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in
accordance with the provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974)and
the rules made thereunder,

{9) Dispesal of Selid wastes.- (i) the solid waste in Eco-sensitive Zone shall be disposed of in
accordance with the provisions of the Solid Waste Management Rules, 2016 published by the Government
of India in the Minisiry of Environment, Forest and Climate Change vide notification number §8.0. 1357
(E), dated the 8" April, 2016 as amended from time to time;

(i) the local authorities shall draw up plans for the segregation of solid wastes into bicdegradable and non-
biodegradable components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentaily acceptable manner at site identified
outside the Eco-sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-
sensitive Zone.

(10)  Bio-medical waste.- The bio-medical waste in the Eco-sensitive Zone shall be disposed of in
accordance with the provisions of the Bio-Medical Waste Management Rules, 2016, published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide notification number
G.S.R 343 (E), dated the 28™ March, 2016, as amended from time to time.

(11) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner
and specific provisions in this regard shail be incorporated in the Zonal Master Plan and till such time as the
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Zonal master plan is prepared and approved by the Competent Authority in the State Government,
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Act and the
rules and regulations made thercunder.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the
Eco-sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of
1986) and the rules made thereunder and shall be regulated in the manner specified in the Table below,
namely:-

TABLE
Sk No. Aectivity Remarks
(1) (2) 3
A. Prohibited Activities:
i, Commercial mining, stone quarrying and | {(a) Al new and existing mining (minor and major
crushing uaits. minerals), stone quartying and crushing units are

prohibited except for the bona fide domestic needs of
local residents.

() The mining operations shall strictly be in
accordance with the orders of the Hon’ble Supreme
Court dated the 4™ August, 2006 in the matter of
T.N.GodavarmanThirumulpad Vs. Union of India in
Writ Petition (Civil) No.202 of 1995 and dated the 21
April, 2014 in the matter of Goa Foundation Vs. Union
of India in Writ Petition (Civil) No.435 of 2012.

2, Setting up of saw mills No new or expansion of existing saw mills shall be
permiited within the Eco Sensitive Zone.

3 Setting up of industries causing water or air or | No new or expansion of existing polluting industries
soil or noise potlution. shall be permitted within the Eco-sensitive Zone shall
be pernited.
4, Use or production of any hazardous substances | Prohibited (except as otherwise provided) as per
applicable laws.
5, Commercial use of firewood. Prohibited (except as otherwise provided) as per
applicable laws.
6. Establishment of new major hydroelectric | Prohibited (except as otherwise provided) as per
projects. applicable laws.
7. Uses of plastic carry bags. Prohibited (except as otherwise provided) as per
applicable laws.
8. Discharge of untreated effluents and solid waste | Prohibited (except as otherwise provided) as per
in natural water bodies or tand area. applicable laws,
B. Regulated Activifies:
9, Commercial establishment of hotels and resorts. | No new comimercial hotels and resorls shall be

permitted within one kilometer of the boundary of the
protected area or up to the boundary of the Eco-
sensitive  Zone whichever is mearer except for
accommodation for temporary occupation of tourists
related to eco-friendly tourism activities.

Provided that, beyond one kilometre or up to the
extent of the Eco-sensitive Zone, all new tfourism
activities or expansion of existing activilies shall be in
conformity with the Tourism Master Plan.
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10.

Construction activitics

(a) No new commercial construction of any kind shall
be permitted within one kilometre from the boundary of
protected area or up to the boundary of the Eco-
sensitive Zone whichever is nearer.

Provided that, local people shall be permitted to
undertake construction in their land for their residential
use including the activities listed in sub-paragraph (1)
of paragraph 3:

(b} Provided further that the construction activity
refated to small scale industries not causing poliution
shall be regulated and kept at the minimum, with the
prior permission from the competent authority as per
the applicable rules and regulations, if any.

(c) Beyond one kilometre upto the extent of Eco-
Sensitive Zone, construction for bona fide local needs
shall be allowed and other construction activities shall
be regulated as per the Zonal Master Plan.

H.

Undertaking activities related to tourism like
over-flying the sanctuary area by hot-air balloons
and other tourisne activities.

Regulated under applicable laws.

12.

Felling of trees.

(a} There shall be no felling of trees on the forest land
or Government or revenue or private lands without
prior permission of the competent authority in the State
Government,

(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the mles made there under.

Drastic change of agriculture system

Regulated under applicable laws.

14,

Commercial water resources including ground
water harvesting.

(2)The extraction of surface water and ground water
shall be permitted only for bana fide agricultural use
and domestic consumption of the occupier of the land.
(1) The extraction of surface water and ground water
for industrial or commercial use including the amount
that can be extracted, shall require prior writlen
permission from the concerned regulatory authority.

{c)} No sale of surface water or ground water shall be
permiited.

(d) Steps shall be taken to prevent contamination or
pollution of water from any source including
agriculture.

Erection of efectrical cables.

Promote underground cabling.

Fencing of existing premises of hotels and
lodges.

Regulated under applicable faws.

Widening and strengthening of existing roads
and construction of new roads.

Shall be done with proper Environment Impact
Assessment and mitigation measures, as applicable.

Movement of vehicular traffic at night.

Regulated for commercial purpose, under appticable
laws.

19.

Introduction of exotic species.

Regulated under applicable laws.

20.

Protection of hill slopes and river banks.

Regutated under applicable faws.

2L

Commercial sign boards and hoardings.

Regulated under applicable laws.

22,

Air (including noise) and vehicular pollution.

Regulated under applicable laws.

23.

Discharge of treated effluents in natural water
bodies or land area.

Recyeling of treated effleent shall be encouraged and
for disposal of shludge or solid wastes, the existing
regulations shall be fotlowed.
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24, Smali scale industries not causing pollution. Non-polluting, non-hazardous, small-scale and service
industry, agriculture, floriculture, horticulture or agro-
based industry producing products from indigenous
goods from the Eco-sensitive Zone which do not caunse
any adverse impact on environment shall be permitied.
25. Collection of Forest produce or Non-Timber | Regulated under applicable laws.
Forest Produce,
26. Security Forces Camp. Regulated under applicable laws.
27. New wood based industry. No establishment of new wood based industry shall be
permitted within the limits of Eco-sensitive Zone:
Provided that new wood based industry may be set up
in the Fco-sensitive using 100% imported wood stock.
28. Eco-friendly cottages for temporary occupation | Regulated under applicable laws.
of tourists such as tents, wooden houses and
other cottages for eco-friendly tourism activities
29. Ecotourism Activities Regulated under applicable faws.
30. Solid Waste Management Regulated under applicable laws.
C. Promated Activities:
31. Ongoing agriculture and horticutture practices | Permitted under applicable laws
by local communities along with dairies, dairy
farming and fisheries,
32. Rain water harvesting, Shall be actively promoted.
33. Organic farming. Shall be actively promeoted.
34 Adoption of green technology for all activities. | Shall be actively promoted.
35. Use of renewable energy sources. Permitted under applicable laws,
36. Vegetative fencing, Permitted under applicable laws.
37 Cottage industries including village artisans, Shal be actively promoted.
8. Environnemental Awareness Shall be actively promoted.
39. Skill Development Shall be actively promoted.
40, Agro Forestry Shall be actively promoted,
41, Community Nature Reserves Shall be actively promoted.
5. Eco-sensitive Zone Monitoring Committee.- (1) The Central Government hereby constitutes a

Monitoring Commiltee, for effective monitoring of the Eco-sensitive Zone, which shall comprise of the
following, namely:-

()
(b)
(c)
(d)
{e)
0
(g)

()

The Collector, Kurda—Chairman;

A Representative of Collector, Cuttack ~—Member;,

A Representative of Superintendent of Police, Khurda—Member;

A Representative of Deputy Commissioner of Police, Cuttack—Member;

Divistonal Forest Officer Khurda — Member;

A representative of the Department of Forests and Environment, Government of Odisha — Member;

An expert in the field of ecology and environment to be nominated by the State Govt. for a period of
three years—Member;

A representative of Non-governmental Organisations working in the field of environment (including
heritage conservation) to be nominated by the Government of Odisha for a period of three years—
Member;

The Regional Officer, Odisha State Pollution Control Board, Bhubaneswar — Member;
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0}
£/
M
(m)
()

Representative Department  of Mines, Government of Odisha — Member; and
Representative  Department  of  Urban Development, Government of Odisha — Member; and
Representative  Department of Tourism, Government of Qdisha — Member;

Member State Biodiversity Board-Member; and

The Divisional Forest Officer, In charge of Chandaka Dampara Wildlife Sanctuary — Member
Secretary.

Terms of Reference.-

(1
(2)
3)

()

()

(6)

(7

8

6.

The Monitoring Conmmittee shall monitor the compliance of the provisions of this Notification.

The tenure of the Committee shall be three years.

The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number 5.0. 1533(E), dated the 14" September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in
the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committec based on
the actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forest and Climate Change for prior environmentat clearances under the provisions
of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 1533(E), dated the 14™ September,
2006 and are faling in the Eco-sensitive Zone, except for the prohibited activities as specified in
the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on
the actual site-specific conditions and referred to the concerned regulatory authorities,

The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner may
file complaint under section 19 of the Environment (Protection) Act, 1986 (29 of 1986) against any
person who contravenes the provisions of this notification.

The Monitoring Committee may invite represeniatives or experts from concerned Depariments,
representatives from industry associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issuc to issue basis.

The Monitoring Committee shall submit the annual action taken repott of its activities as on 31
March of every year by 30" June of that year to the Chief Wild Life Warden of the State as per pro
forma appended at Annexure IV,

The Central Government in the Ministry of Environment, Forest and Climate Change may give
such directions, as it deems fit, to the Monitoring Committee for effective discharge of its
functions.

The Central Government and State Government may speeify additional measures, if any, for giving

effect to provisions of this notification.

7.

The provisions of this notification shall be subject to the orders, if any, passed or to be passed, by

the Hon'ble Supreme Court of India or the High Court or National Green Tribunal.

[F. No. 25/21/2014-ESZ/RE]
DR, T.CHANDINI, Scientist ‘3’
Annexure-l

Pillar co-ordinate for Chandaka-Dampara (WL) Sanctuary

Pillar LONGITUDE LATITUDE
A. 85°48729 52"E 20°26°4.33"N
B. 85"38’57.64"E 20725°30.44"N
C. 85°34°49 85"E 20°16'11.93"N
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D. 85°39°5591”E 20"12°32.94"N

85°47°48.63"E 20°17°2.90"N
F. 85°48°45.72"E 20"19°10.91"N

ESZ REFEENCE POINT CO-ORDINATES
STATION LONGITUDE LATITUDE

A. 85°49°38.50"E 20"24°35.28"N

85°44°54.29"E 20°24°44.28”N
. 85%42°21.46"E 20"24°51.83"N
D. 85°40°6.91"E 20"28°35.23"N
E. 85°39°52.83"E 20"25'20.54"N
F. 85"37°47.53"E 20°22°15.00"N
G. 85°35°49.65"E 20°17°47.14"N
H. 85°34°46.44"E 20°15°56.08”"N
L 85°40°10.18”E 20°13°7.16"N
J. 85"46'49.55"E 20°17°2.72"N
K. 85%45°1.52"E 20°23°12.21"N
L. 85%48'23.30"E 20°23°57.95"N
M. 85%49'26.36"E 20°24°34,04"N

Annexure I1

Map of Eco-sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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Amnexure Hi

Village falling within the proposed Eco Sensitive Zone of Chandaka Dampara Wildlife Sanctuary in

Qdisha
SL Name Latitude Longitude
No.
1. Pitapalli 85°39'36.506" E 20° 12'22.685" N
2. Kanjiama 85 38'56.847"E 20° 127 27.541" N
3. Kumbharbasta 85°38'47.944"E 20° 13'5.581"N
4, Palaspur 85°39'0.894"E 20° 14" 14377" N
5. Madhupur 85°39'8.988"E 20° 14' 48 370" N
6. Angarpada 85°39' 5. 750" E 207 15" 23.982" N
7. Minchinpatana 85°38'43.808" E 20° 15'46.644" N
8. Majana 85°37'43.195" E 207 15 40.979" N
9. Tarakai 85°36'0.406"E 20°16'3.641"N
10. Kuaput 85°35'38.554" E 20°17°4.343" N
11, Talabast 85°37' 14.808" E 20° 17 45.621" N
12, Arapur 85° 36' 50.587" E 20° 20" 38.015"N
13. Dulanapur 85°36'42493"E 20° 21" 15.246" N
14, Gadajit 85°37'39.149"E 20°23'2.081"N
15, Kusupangi 85°38'10.714"E 20°25'6.151"N
16. Pathapur 85°39'25.175"E 207 26' 36.563" N
17. Kandarpur 85°39'46.219"E 20° 27 38.074" N
18. Nandailo 85°40'27.496" E 20° 27 8931T" N
19. Raotarapur 85°40'53.396" E 20° 26' 47.084" N
20. Chari gharia 85° 40'52.586" E 20° 25" 58.523" N
21 Dasapur 85°42'53.991"E 20° 26'30.897" N
22, Gayalabank 85°42'22.426" E 20°25'7.533" N
23. Bhagipur 85°43' 56.312"E 20° 25' 14.008" N
24. Banara 8S°44'32.733" E 20°25'51.238"N
25. Chakuleswar 85°38'21.235"E 200 26' 51,940" N
26. Bhuasuni 85°46'6.619"E 20° 24'24.636" N
27. Chakradharpur 85°46'52.753" E 20° 24'52.964" N
28, Ramdaspur 85947 11.368" E 20°26' 6.616" N
29. Bhalunka 85° 47 51.836"E 20°25'27.767" N
30. Ratagara 85°48'21.783"E 20°26'12.282" N
3L Chandiprasad 85°49"2.251"E 20°25' 40.717" N
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32, Madhubana 85°49'22.485" E 20°25'25.339" N
33. Sribantapur 85°49'20.057" E 20°25'4.295" N
34. Chudanga 85°48'46.873" E 20° 25'8.342" N
35. Daohapatna 85°49'28.960" E 20°24'39.205" N
36. Krushnanagar 85°47' 55.883" E 20°24' 24.636" N
37. Tulasadeipur 85°46'14.713" E 20°23'24.744" N
38. Chandaka 85°45'20485" E 20°23'14.222" N
39. Similipatana 85°45'9.154"E 20° 22'25.660" N
40. Anlapatana 85°45'14.011"E 20° 21'56.523" N
41, Dalua 85°45'19.676" E 20°21'29.814" N
42, Kujimahal 85°45'39.910" E 20°21'24.149" N
43. Sundarapur 85°46'45.469" E 20° 20' 56.630" N
44, Andharua 85°46'38.994" E 20°19'11.413"N
45. Jagannathprasad 85°46'8.238" E 20°20' 14.543" N
46. Bhola 85°44' 1977 E 20°20'43.680" N
47. Dasapur 85°44'48.920" E 20°19' 1.701"N
48, Ghangapatana 85°43'59.549" E 20°19'2.510" N
49, Kantabad 85°43'0.466" E 20°19'43,788" N
50. Bhagabatipur(1)mundasahi 85°42' 19.998" E 20° 18'55.226" N
51. Barapita( 1 )mundasahi 85°41'37.101"E 20° 18'33.373" N
52. Haridamada(1)adibasisahi 85°41'3917"E 20° 17'35.099" N
58 Binjhagiri 85°40'7.262" E 20° 16' 57.868" N
54. Jamujhari 85°40'42.874" E 20°16'36.015" N
55, Chatabar 85°40'48.540" E 20° 15'39.360" N
56. Paniora 85°39'51.075"E 20° 14' 7.902" N
57. Ratanpur 85°39'43.791" E 20° 13'30.671"N
58. Bhatakuri 85°40'4.025"E 20° 12'41.300" N
59. Bhogara 85%41°39.86” E 20°26'47.69" N
60. Bachhipur 85°49’ 53.52” E 20°25'33.65"N
61. Fakirpada 85°38° 10.50” E 20°17'30.25"N
62. Kadambajhara 85°39° 53.81”E 20°18'28.01"N
63. Koduamunda 85%40° 0.57"E 20° 16' 55.61" N
64. Krishnamohanpur 85%39’ 1.36” E 20° 18'39.63" N
65. Bantala 85%37° 3.66” E 20° 15'58.02" N

66.

Garh-haladia

8534’ 17.76” E

20°16'53.77" N
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Annexure IV

Proforma of Action Taken Report:- Eco-sensitive Zone Monitoring Committee.-

1.
2,

Number and date of meetings.

Minutes of the meetings: mention main noteworthy points. Attached minutes of the meeting on
separate Annexure.

Status of preparation of Zonal Master Plan including Tourism Master Plan.
Sumumary of cases dealt for rectification of error apparent on face of land record.
Detatls may be attached as Annexure,

Summary of cases scrutinised for activities covered under Environment Impact Assessment
Notification, 2006.

Details may be attached as separate Annexute.

Summary of cases scrutinised for activities not covered under Environment Impact Assessment
Notification, 2006.

Details may be attached as separate Annexure.
Sumimary of complaints ledged under section 19 of Environment (Protection) Act, 1986.

Any other matter of importance,

Uploaded by Die. of Printing at GGovernment of India Press, Ring Road, Mayapuri, New Belbi-110064
and Pubkished by the Controller of Publications, Delhi-110054.
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59 ANNEXURE-7

11.21
ODISHA

11.21.1 Introduction

Situated on the east coast of the country, Odisha covers an area of 1,55,707 sq km which is 4.74% of the
geographical area of the country. The State lies between 17°47'N to 22°34'N latitude and 81°22'E to
87°29'E longitude and shares border with West Bengal, Jharkhand in the north, Chhattisgarhin the west,
Andhra Pradesh in the south and Bay of Bengal in the east. Physiographically, the State can be divided
into four regions, viz, Northern Plateau, Eastern Ghats, Central Tableland and Coastal Plains. The annual
rainfall ranges between 1,200 mm to 1,600 mm and the annual temperature varies from 25°Ct0 28°C. The
Stateis drained by a number of important rivers, which includes Mahanadi, Brahmani and Baitarni. The
State has 30 districts,amongwhich 12 are tribal districts. The State does not have any hill districts. As per
the 2011 census, Odisha has a population of 41.97 million which is 3.47% of India's population. The rural
and urban population constitute 83.32%, and 16.68% respectively. The tribal population is a sizeable
22.85%. The population density of the State is 270 per sq km, which is lower than the national average.
The 19th Livestock census 2012 hasreported a total livestock population 0f20.73 million in the State.

TABLE 11,21.1 Land Use Pattern
|

- Land Use Types " Area (in000'ha) | Percentage

Geographical Area 15,571

Reporting area for land utilization 15,518 100.00
Forests 5,814 37.46
Not available for land cultivation 2,396 15.44
Permanent pastures and other grazing lands 524 3.38
Land under misc. tree crops and groves 211 1.36
Culturable wasteland 550 3.54
Fallow land other than current fallows 631 4.07
Current fallows 918 5.92
Net area sown 4,474 28.83

Source: Land Use Statistics, Ministry of Agriculture, GO, (2014-15)

Odisha
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11.21.1.1 ABriefOverview of Forestry Scenario

Odisha's forests are well stocked, diverse, multi-storied and dense. The State is also very rich in mineral
resources. As per the Champion & Seth Classification of Forest Types (1968), the forests in Odisha belong
to four Forest Type Groups which are further divided into 19 Forest Types. In realizing the need for
community participation in forest protection, the Government of Odisha is one of the pioneer State in
implementing Joint Forest Management Programme.

Recorded Forest Area (RFA) in the State is 61,204 sq km of which 36,049 sq km is Reserved Forest, 25,133
sq km is Protected Forest and 22 sq km is Unclassed Forests. In Odisha, during the period 1st January
2015 to 5th February 2019, a total of 4,968.48 hectares of forest land was diverted for non-forestry
purposes under the Forest Conservation Act, 1980 (MoEF & CC, 2019). As per the information received
from the State during the last two years, 6,30,896 ha of plantations were raised.

Two National Parks and 19 Wildlife Sanctuaries constitute the Protected Area network of the State
covering5.19%ofits geographical area.

11.21.2 ForestCover

Based on the interpretation of IRS Resourcesat-2 LISS Il satellite data of the period November 2017 to
February 2018, the Forest Cover in the State is 51,618.51 sq km which is 33.15 % of the State's
geographical area. In terms of forest canopy density classes, the State has 6,969.71 sq km under Very
Dense Forest (VDF), 21,551.93 sq km under Moderately Dense Forest (MDF) and 23,096.87 sq km under
Open Forest (OF). Forest Cover in the State has increased by 273.51 sq km as compared to the previous
assessmentreportedinISFR2017.

TABLE11.21.2  ForestCoverofOdisha FIGURE 11.21.1 Forest Cover of Odisha

, : : (in sq. km)

Class | Area  %ofGA Moo

VDF 6,969.71 4.48

MDF 21,551.93 13.84

OF 23,096.87 14.83 Sl

Total  51,618.51 33.15 2.78%

Scrub 4,326.91 2.78 s i

2
14.83% 4A%%

MDF
13.84%

WmvDF EOMDF OOF MScrub [ Non-Forest

11,21.2,1 ForestCoverinside andoutside Recorded Forest Area (or Green Wash)

The State has reported extent of recorded forest area (RFA) 61,204 sq km which is 39.31% of its
geographical area. The Reserved, Protected and Unclassed forests are 58.90%, 40.75% and 0.35% of the
recorded forest areain the State respectively. However as the digitized boundary of recorded forest area
from the state covers 42,430.50 sq km and the analysis of forest cover inside and outside this area is
given below.

TABLE11.21.3 ForestCoverinsideandoutside Recorded ForestAreaor(GreenWash)inOdisha  (insqkm)

| Forest Coverinside the Recorded Forest Area i‘ Forest Cover outside the Recorded Forest Area |
| (or Green Wash) | {or Green Wash) |
P InE S | [ SDE . i |0 [ Tt i | R ) o | eS|
5,567 15,250 11,992 32,809 1,403 6,302 11,105 18,810
16.97% 46.48% 36.55% 7.46% 33.50% 59.04%

*in case of Odisha RFA boundaries have been used.
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FIGURE 11.21.2 Forest Cover inside and outside RFA in Odisha

18,000

16,000 15,250

14,000

12,000
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®  Outside RFA

8,000

Area In sq km

6,000

4,000

2,000

VOF MDF OF

TABLE11.21.4 District-wise Forest Coverin Odisha )
B n sqkm)

1,380.00 1,031.62 2,782.63 43.65 27.63 84.18

Anugul 6,375 371.01

Balangir 6,575 70.00 22400 84126 1,135.26 36.64 4.26 143.16
Baleshwar' 3,806 23.00 133.38 226.18 382.56 5.82 2.56 46.59
Bargarh 5,837 175.01 374.14 501.31 1,050.46 27.60 19.46 40.57
Baudh 3,098 262.91 562.04 465.99 1,290.94 51.53 1.94 57.39
Bhadrak 2,505 0.00 8.70 69.30 78.00 1.34 3.00 0.00
Cuttack 3932 53.00 226.00 525.38 804.38  20.46 8.38 67.80
Debagarh 2,940 191.00 667.41 618.75 1477.16 50.23 5.16 14.08
Dhenkanal 4,452 173.99 420.38 851.24 1,44561 3247 28.61 83.88
Gajapati' 4,325 84.16 1,490.09 947.12 2,521.37 58.30 137 262.88
Ganjam 8,206 164.39 1,074.32 866.69 2,105.40 25.66 2.40 655.00
Jagatsinghapur 1,668 0.00 464 131.64 136.28 8.17 0.28 0.00
Jajapur 2,899 6.00 7199 228.09 306.08 10.56 3.08 49,78
Jharsuguda 2,114 3.00 173.82  155.82 332,64 1574 10.64 29.21
Kalahandi" 7,920 361.64 734.19 1,323.97 2,419.80 30.55 1.80 371.69
Kandhamal' 8,021 660.95 2,593.23 2,143.53 5397.71 65.01 571 385.51
Kendrapara 2,644 83.40 88.54 139.36 311.30 3.88 6.30 199
Kendujhar' 8,303 288.78 1,420.07 1,513.31 3,222,16 121.87 10.16 53.24
Khordha 2,813 21.00 186.00 260.09 467.09  16.60 10.09 90.47
Koraput' 8,807 94.48 740.41 1,263.38 2,098.27 23.83 9.27 947.86
Malkangiri' 5,791 158.00 712.76 1,465.41 2,336.17 40.34 -5.83 45.90
Mayurbhanj’ 10,418 1,334.95 1,717.24 1,041.98 4,094.17 39.30 14.17 37.57

Contd.
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1 1 2019 Assessment

' District ‘Geographical Sl i et

é } Asa(oN Forest = Forest |
Nabarangapur' 5,291 172.63 447.04 527.08 1,146.75
Nayagarh 3,890 189.00 965.00 559.75 1,713.75
Nuapada 3,852 86.01 481.69 706.76 1,274.46
Puri 3,479 0.00 59.73 165.36 225.09
Rayagada’ 7,073 419.54 853.42 1,873.55 3,146.51
Sambalpur' 6,624 498,99 1,696.32 1,096.98 3,292.29
Subarnapur 2,337 2.00 187.00 161.85 350.85
Sundargarh’ 9,712  1,020.87 1,858.38 1,394.12 4,273.37
Grand Total 1,55,707 6,969.71 21,551.93 23,096.87 51,618.51

TABLE11.21.5 Forest Cover Change Matrix for Odisha

1 class ' 2919Assessment

| VDF MDF OF Scrub
Very Dense Forest 6,957 b 1 0
Moderately Dense Forest 9 21,337 11 2
Open Forest Al 201 22,763 10
Scrub 1 5 24 4,267
Non Forest 0 4 298 48
Total ISFR 2019 6,970 21,552 23,097 4,327
Net Change 3 182 89 21

Change |

i |
| | | j
I
29.48 43.75 48.62
44.49 3.75 171.36
24.09 1.46 108.82
6.47 11.09 10.79
44.49 20.51 359.91
49.70 12.29 40.55
15.01 0.85 29.22
44.00 9.37 88.89
3315 273.51 4,326.91
{in sq km)
| Total ISFR
NF | 2017 |
4 6,967
11 21,370
31 23,008
9 4,306
99,706 1,00,056
99,761 1,55,707
-295

Main reasons for the increase in forest cover in the State are plantation and conservation activities as
wellasimprovementininterpretation.

TABLE11.21.6 Altitude-wise Forest CoverinOdisha

FAititudeZone(m} | Geographical Area |

0-500
500-1000
1000-2000
Total

(based on SRTM, Digital Elevation Model, 30 m, 2016)

0-5
5-10
10-15
15-20
20-25
25-30
>30

\DF MDF OF

1,19,476 3575 12,856 16,283

34,706 3,305 8,384 6,556

1,525 90 312 258

1,55,707 6,970 21,552 23,097

TABLE11.21.7 Forest Coverindifferentslopeclassesin Odisha

;SIOpe (in degrees) | Geographical Area = VDF MDF : OF - |
[ 1,09,048 EaeEa 6,429 10,557 ]

15,890 1,642 4356 3,766

10,209 1,427 3,747 2,890

9,130 1,024 2,997 2,392

6,609 646 2,120 1,783

3,005 349 1,187 1,058

1,816 229 716 651

1,55,707 6,970 21,552 23,097

Total

(based on SRTM, Digital Elevation Model, 30 m, 2016}

Total
32,714 (63.38%)
18,245 (35.34%)

660 (1.28%)
51,619

Total

18,639 (36.11%)

9,764 (18.92%)

8,064 (15.629%)

6,413 (12.42%)

4,549 (8.81%)

2,594 (5.03%)

1,596 (3.09%)
51,619

(in sq km)
Scrub
2,513
1,531

283
4,327

(in sq km)
‘ Scrub !
| 1,365
753
724
644
464
251
126
4,327
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FIGURE 11.21.3 Forest Cover Map of Qdisha
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TABLE11.21.8 Wetlandsinsidethe Recorded ForestArea (or Green Wash)in Odisha (in ha)
Wetland Category ” No. of Wetlands :! Total Wetland Area }
Inland Wetlands - Natural : =
Lake/Pond 1 9
Waterlogged 69 282
River/Stream 323 13,098
Sub - Total 393 13,389
Inland Wetlands -Man-made
Reservoir/Barrage 340 38,889
Tank/Pond 451 1,327
Waterlogged 4 11
Sub - Total 795 40,227
Coastal Wetlands - Natural
Lagoon 1 1
Sand/Beach 27 629
Intertidal mud flat 76 3,523
Mangrove 66 4,089
Sub -Total 170 8,242
Wetlands (<2.25 ha) 2,769 2,769
Total 4,127 64,627
Total Recorded Forest (or Green Wash) Area (in ha) 42,43,050
% of Wetland area inside Recorded Forest (or Green Wash) Area 1.52%

(analysis based on the National Wetland Atlas: India, 2011)
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11.21.3 Forest Types & Biodiversity

Forest Type Maps of 2011 have been refined in the recently completed exercise by FSI. Percentage area
under different forest types of Odisha as per the Champion & Seth classification (1968), according to the
latestexerciseare presented in the followingtable.

TABLE11.21.9 Percentageareaunderdifferentforest typesof Odisha

ISI.No. EForest Type !{ % of Forest cover
1 2B/C30rissa Semi-Evergreen Forest 0.14
2 2/2S1Secondary MoistBamboo Brakes 0.39
3] 3B/C2 Southern Moist Mixed Deciduous Forest 2.26
4 3B/2S1 Southern Secondary Moist Mixed Deciduous Forest 0.75
5 3C/C1d Peninsular (Coastal) Sal Forest 0.01
6 3C/C2e (i) Moist Peninsular High Level Sal 4.47
7 3C/C2e(ii) Moist Peninsular Low Level Sal 22.06
8 3C/C2e (iii) Maist PeninsularValley Sal 1.74
9 3C/2S1Northern Secondary Moist Mixed Deciduous Forest 8.66
10 3C/DS1MoistSal Savannah 0.01
11 4A/L1 Littoral Forest 0.23
12 4B/TS2 Mangrove Forest 0.44
13 5A/C1bDry Teak Forest 0.32
14 5A/C3 Southern Dry Mixed Deciduous Forest 10.51
15 5B/ClcDryPeninsularSal Forest 17.79
16 5B/C2 Northern Dry Mixed Deciduous Forest 21.29
17 5/DS1Dry Deciduous Scrub 3.92
18 5/E9 Dry Bamboo Brake 1.63
19 5/E2 Boswellia Forest 0.06
20 Plantation/TOF 3.32

Total 100.00

11.21.3.1 AssessmentofBiodiversity

Findings of the rapid assessment of Biodiversity carried out at the national level for natural forests
during September 2018 to May 2019 as part of the forest type mapping exercise is summarized belowin
table11.21.10andtable 11.21.11inrespect of Odisha.

TABLE11.21.10 No.ofspeciesobservedduringtherapid assessment

Plant Type ” Number of Species f
Tree 192
Shrub 90
Herb 105

Odisha
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TABLE 11.21.11 Shannon-Wiener Indexof Tree, Shrub and Herb species in different Type Groups of Odisha

“Shannon-Wiener Index |

b e
S|.No. | Forest Type Group ' -
} I e ” Shrub Herb |
i Group 2- Tropical Semi-Evergreen Forests 2.05 251 2.78
2 Group 3- Tropical Moist Deciduous Forests 3.10 291 3.48
3 Group 4- Littoral and Swamp Forests * 2.74 2.36
4 Group 5- Tropical Dry Deciduous Forests 3.33 3.26 3.61
*adequate number of sample plots were not available
11.21.4 Fire Prone ForestAreas
Geographical area under different forest fire proneness are given in the following table:
TABLE11.21.12 ForestFire Prone Classes (in sq km)
£ . y
S| ForestFire || Geographical ! % of Total
‘“'-"' ! Prone Classes L Area | forest cover i
1. Extremely fire prone 1,811.42 2.82
2. Very highly fire prone 4,925.48 7.73
3. Highlyfire prone 8,857.86 13.32
4, Moderately fire prone 15,159.88 19.96
5. Less fire prone 1,16,976.77 56.17
Total 1,47,731.41 100.00
FIGURE11.21.4 Fireprone forestareasunderdifferentfire prone classes
N
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11.21.5 TreeCover

Forest cover presented in the section 11.21.2 accounts for tree patches of size 1 ha and more having
canopy density more than 10%. However, trees occurring in patches of size less than 1 ha including
scattered trees are assessed through sampling based methodology. Tree cover in Odisha has been
estimated asgivenintable11.21.13,

TABLE11.21.13 TreeCoverinQdisha (in sq km)
1‘ | Area
Tree Cover 3 .

l 1 4,648

Tree cover of Odisha has increased by 655 sq km as compared to the previous assessment reported in
ISFR2017.

11.21.6 ExtentofTrees Outside Forest(TOF)

Trees outside Forests (TOF) refer to tree resources found outside the forests as defined in the
Government records. FSI maps forest cover using satellite data and assesses tree cover outside forests
using sampling based method. Forest Cover outside the recorded forest area is derived using
boundaries of RFA or Green Wash. Extent of TOF therefore may be estimated as the sum of extent of
forest coveroutside the recorded forest areas (RFA) and tree coveras given in the preceding section.

TABLE11.21.14 ExtentofTOFin Odisha "
: Forest Cover outside the RFA/GW 1 Tree Cover J Extent of TOF i
18,810 4,648 23,458

11.21.7 GrowingStockin Forest

Growing stock in the recorded forest areas (RFA) in Odisha is given in the table 11.21.15. Diameter class-
wise distribution of top 5 species in numbers derived from the forest inventory datais presented in the
table11.21.16

TABLE11.21.15 GrowingStockinOdisha (in m cum)
{ Growing Stock (GS) : % of Country's GS

Growing Stock in Recorded Forest Area 299.04 7.00

Growing Stock in TOF 95.02 5.79
TABLE11.21.16 Diameterclassdistribution oftopfive speciesinside RFAin Odisha (in '000)

sl.No. ‘ Species | ~ Diaclass (cm) |
; | | 1030 | 3060 | >60 |

1. Shorea robusta 2,02,258 38,248 3,671

2 Lannea grandis 50,604 7,702 177

g Buchanania latifolia 50,910 1,274 0

4. Terminalia tomentosa 53,964 9,791 530

5. Cleistanthus collinus 55,394 1,564 0

11.21.8 Carbon StockinForestin Odisha

The total Carbon stock of forests in the State including the TOF patches which are more than 1 hain size
is 432.29 million tonnes (1,585.06 million tonnes of CO, equivalent) which is 6.07% of total forest carbon
of the country. Pool wise forest carbonin Odishais given in the following table

Odisha
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TABLE 11.21.17 ForestCarboninQdishaindifferent pools (in '000 tonnes)

| 1 1 1 1 T

| AGB | BGB ~ Deadwood Litter | SOC }1 Total ]
1,26,656 39,066 1,647 9,062 2,55,857 4,32,288

11,21,9 GrowingStockofBamboo
Bamboo bearing area and growing stock inside the recorded forest area (RFA)/ Green Wash in the State
whichinclude culms of 1yearage and above are giveninthetable 11.21.18

TABLE11.21.18 GrowingStockof BambooinQdisha

’ Growing Stock (GS) | %of Country's GS of Bamboo
Bamboo bearing area inside RFA/Green Wash (in sq km) 11,827 7.39
Total number of culms (in millions) 2,291 5.81
Total equivalent green weight ( in 000' tonnes) 16,131 581

11.21.10 Dominanttreespeciesin Trees Outside Forests (TOF)
Top five species in numbers in Trees Outside Forests in Odisha in Rural and Urban areas are given in the
table 11,21,19and table 11.21.20respectively.

TABLE11.21.19 Topfivetreespeciesin TOF (Rural)in TABLE11.21,20 Top five tree species in TOF (Urban)

Odisha _ inOdisha
Esl. No. !i.SpecIes i' Abuzfi[::::(%] isl. No. E Species i Ahu:‘::::li:: (%) |
ik Mangifera indica 6.61 1 Mangifera indica 9.79
25 Shorea robusta 6.43 2 Cocos nucifera 7.71
3. Madhuca latifolia 6.04 8 Azadirachta indica 6.81
4, Azadirachta indica 5.99 4 Tectona grandis 5.81
5. Anacardium occidentale 5.69 5 Moringa species 5.50

11,21.11 Major NTFP and Invasive Species
Major NTFP and invasive species as assessed from forest inventory data are presented in the table
11.21.21andtable 11.21.22 respectively.

TABLE11.21.21 MajorNTFP speciesinthe State of Odisha

}sl. No. ;‘ Species ‘ Plant Type j Relative Abundance (%)
1.  Shorearobusta Tree 57.91
2 Madhuca indica Tree 17.11
3 Buchanania Lanzan Tree 12.48
4.  Schleichera oleosa Tree 3.02
5 Semecarpus anacardium Tree 2.98
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—

TABLE11.21.22

—

— — ~

orinvasivespeciesin the Stateinside the RFA/Green Wash in Odisha

Maj

Chromolaena odorata 668

1.

2.  Lantana camara 236
3.  Ageratum conyzoides 212
4.  Acacia farnesiana 107
5. Dioscorea pentaphylla 15

Major NTFP species are given in terms of relative abundance whereas invasive species are given in terms
of their estimated extent.

11.21.12 Quantified estimation of Dependence of People living in forest fringe villages on forests in
Odisha

Through a nation-wide study, FSI has done estimation of dependence of people living in the villages

close to forest for fuel wood, fodder, small timberand bamboo in quantified terms for each State & UT of

the country (Please refer to Chapter 10 in Vol. | for details). The estimated quantities of the four produce

forOdishaisgiveninthetable11,21.23

TABLE11.21.23 Estimation of Dependence of Peoplein Forest Fringe Villages on Forestsin Odisha

(tonnes)
91,85,833

Odisha
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THAT THE ABOVE ATTACHED PHOTOGRAPH SHOWS THE BOUNDARY PILLAR OF CHANDAKA

DAMPARA WILDLIFE SANCTUARY

ADJOINING TO THE SITE IN QUESTION.
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Angarpada, Odisha, India

Gurujanga - Chatabar Rd, Angarpada, Binjhagiri,
Odisha 752054, India

Lat 20.262648° Long 85.672111°

05/11/24 01:17 PM GMT +05:30
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Binjhagiri, Odisha, India

/m6c¢+mcey, Binjhagiri, Odisha 752054, India
Lat 20.262751° Long 85.671527°

05/11/24 01:17 PM GMT +05:30

THAT THE ABOVE ATTACHED PHOTOGRAPH SUGGESTS THAT THERE EXIST A DENCE
FOREST IN THE SITE IN QUESTION
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Binjhagiri, Odisha, India

7m6c+mey, Binjhagiri, Odisha 752054, India
Lat 20.262828° Long 85.671005°

05/11/24 01:17 PM GMT +05:30

THAT THE ABOVE ATTACHED PHOTOGRAPH SUGGESTS THAT THERE EXIST A DENCE
FOREST IN THE SITE IN QUESTION
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THAT THE ABOVE ATTACHED PHOTOGRAPH SUGGESTS THAT THERE EXIST A DENCE

FOREST IN THE SITE IN QUESTION
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Angarpada, Odisha, India

Gurujanga - Chatabar Rd, Angarpada, Binjhagiri,
Odisha 752054, India

Lat 20.262944° Long 85.670218°

05/11/24 01:16 PM GMT +05:30

THAT THE ABOVE ATTACHED PHOTOGRAPH SUGGESTS THAT THERE EXIST A DENCE
FOREST IN THE SITE IN QUESTION
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THAT THE BELOW ATTACHED PHOTOGRAPH SUGGESTS THAT THERE EXIST A DENCE
FOREST IN THE SITE IN QUESTION

-; Binjhagiri, Odisha, India
ZmEGc+meoyv, Binjhagiri, Odisha 752054, India
I E

Lat 20.2671694° Long 85.673062°
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Angarpada, Odisha, India

Gurujanga — Chatabar Rd, Angarpada, Binjhagiri,
Odisha 762064, Indla

Lat 20.262935° Long 85.670332°

05/11/24 01:168 PM GMT +06:30
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Definition under State of Forest Report

b

Posted On: 03 FEB 2022 3:49PM by PIB Delhi

s per decision 19/Conference of Parties (CP) 9-Kyoto Protocol, the forest can be defined by any country
depending upon the capacities and capabilities of the country as follows:-

Forest- Forest is defined structurally on the basis of

'« Crown cover percentage: Tree crown cover- 10 to 30% (India 10%)

+ Minimum area of stand: area between 0.05 and | hectare (India 1.0 hectare) and

« Minimum height of trees: Potential to reach a minimum height at maturity in situ of 2 to 5 m (India 2m)

India’s definition of forest has been taken on the basis of above three criteria only and very well accepted by
United Nations Framework Convention on Climate Change (UNFCCC) and Food and Agriculture Organization
(FAQ) for their reporting/communications. The forest cover is defined as ‘all land, more than one hectare in area,
with a tree canopy density of more than 10 percent irrespective of ownership and legal status. Such land may not
necessarily be a recorded forest area. It also includes orchards, bamboo and palm’. The definition of forest cover
has clearly been defined in all the India State of Forest Report (ISFR) and in all the International communications

of India.

In ISFR 2021 recently published by the Ministry on 13" January, 2022, the forest cover figures are divided as
‘Inside Recorded Forest Area’ and ‘Outside Recorded Forest Area’. Those ‘Inside Recorded Forest Area’ are
basically natural forests and plantations of Forest Department. The Forest cover ‘Outside Recorded Forest Area’
are mango orchards, coconut plantations, block plantations of agroforestry. Thus data of mango plantations etc. is
automatically getting separated out as Forest Survey of India is reporting the figures of ‘Outside Recorded Forest

Area’ separately.

The Interpretation of satellite data for classifying Very Dense Forest (VDF) is also supported by the ancilliary data
like field inventory data of FSI, ground truthing data and high resolution satellite imagery wherever required.

At present, there is no plan to change the definition of forest cover and very dense forest. The definition of forest
cover in ISFR represents true picture as described.

All India State of Forest Reports having state wise forest cover maps and district wise forest cover figure are

available at FSI website.

This information was given by Shri Ashwini Kumar Choubey, Minister of State, Ministry of Environment, Forest

& Climate Change in Rajya Sabha today.
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F. No.11-63/2012-FC (Pt.)
Government of India
Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)
LE 2 2]

indira Paryavaran Bhawan,
JorBagh Road, Aliganj,
New Delhi-110003,

Dated: 29" September, 2016

To,
The Ptincipal Secretary (Forests),
All States/Union Territory Governments except Jammu and Kashmir.

Sub:  Guidelines for felling permission of trees in Eco Sensitive Zone of Protected Arcas-regarding.

I am directed to say that the Ministry has reviewed the puidelines issued vide F. No 11-
63/2012-FC dated 7" January 2013 for diversion of forest land for non forestry purposes and felling
of trees in forest arcas and other provisions for regulating the tree cutting in forest areas which inser
afia provides in para 2 of the said guideline that *this clarification will not apply to roads located
within the Protected Areas and Ego sensitive Zone around Protected Areas where impacts upon
wildlife have also to be considered’.

In order to regulate the felling of trees in the Eco Sensitive Zone of protected areas, it has
been decided that:

1. There shall be no felling of trees on the forest, non-forest land or government ar revenue or
private lands falling within the Eco Sensitive Zone of protected areas without prior
permission of the competent authority duly notified by the State Government,

2. In case there is no Competent Authority notified by the State Government in such interim
period, the Principal Chief Conservator of Forests in-charge of the territorial forests shall be
the competent authority for this purpose and will grant permission for tree felling on the
recommendation of the Divisional Forest Officer in whose jurisdiction the ESZ falls who will
recominend in accordance with the existing provisions of Central or State Act and rules made
thereunder by the State Government for protection of trees in the state,

This issues with approval of the Competent Authority in this Ministry.
' Yours Zaithfully,

-
g

(Nisth)
Sr. Assistant Inspector General of Forests (FC)
Copy {o:

Principal Chief Conservator of Forest, Al State/UT Governments.

Nodal Officer, under the Forest (Conservation) Act, 1980, All State/UT Governments.

All Regional Offices, Ministry of Environment & Forests.

All Assistant Inspector General of Forests in Forest Conservation Division, MoEF&CC, New
Delhi.

PSO to Cabinet Secretary, for information. ‘ ;
Shri Ajit Kumar, Deputy Secretary, PMO, '
{Nisheet ai\'e:aa)

o —

PPS to Principal Secretary to PM, for information.
Guard File.

el ¢

Sr. Assistant Inspector General ‘pﬁ'(oresis (FC)
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Government eProcurement System Government of India
eProcurement Tender Detalils
System Date : 24-Sep-2024 12:36 PM
&) Print
Basic Details
Organisation Chain Central Council for Research in Yoga and Naturopathy
Tender Refersnce 3-2/2009-10/CCRYN/CRI Orissa
Number
Tender ID 2024_CCRYN_827505_1 Withdrawal Allowed Yes
Tender Type Open Tender Form of contract Works
Tender Category Works No. of Covers 2
General Technical No ItemWise Technical No
Evaluation Allowed Evaluation Allowed
Payment Mode Offline Is Multi Currency Allowed For No
BOQ
Is Multi Currency G i
Allowed For Fae No Allow Two Stage Bidding Na
Payment Instruments Cover Details, No. Of Covers - 2
Offline]
p:No Instrument Type Saven Cover Document Type Description
1 Bank Guarantee No
2 Demand Draft 1 begyPreuil pdf Technical
/Technical !
3 FDR
2 Finance Xls Financial
Tender Fee Details, [Total Fee in ¥ * - 1 EMD Fee Details
Tender Fee in ¥ 10,000 EMD Amount in ¥ |1,70,00,000|EMD Exemption [No
Fee Payable To Director |Fee Payable At Janakpuri Allowed
CCRYN New EMD Fee Type fixed EMD Percentage |NA
Delhi EMD Payable To |Director EMD Payable At [Janakpuri
Tender Fee No CCRYN New
Exemption Allowed Delhi

Click to view modification history

Work /Item(s)

Title

Establishment of CRIYN Khorda District Odisha

Work Description

Project Management Consultant for Establishment of CRIYN Khorda District Odisha

Pre Qualification
Details

Please refer Tender documents.

Independent Extern
Monitor/Remarks

al |[NA

Show Tender Value in

Public Domain

Yes

Tender Value in ¥ 85,00,00,000 Product Category Civil Works -|Sub category NA
Buildings
Contract Type Tender Bid Validity(Days) 90 Period Of 912
Work(Days)
Location Binjhagiri village Khorda District | Pincode 752054 Pre Bid Meeting CCRYN
Qdisha Place Janakpuri
New
Delhi
Pre Bid Meeting Central Council for Researchin |Pre Bid Meeting Date |01-Oct-2024|Bid Opening Place CCRYN
Address Yoga and Naturopathy 61 65 11:00 AM Janakpuri
Institutional Area Janakpuri New
New Delhi 110058 Delhi

9/24/2024 12:36 PM
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Tender

Should Allow NDA No
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Allow Preferential

Bidder

No

Critical Dates

Publish Date

24-Sep-2024 12:40 PM

Bid Opening Date

08-Oct-2024 03:30 PM

Date

Document Download / Sale Start

24-Sep-2024 12:40 PM

Document Download / Sale End

Date

07-Oct-2024 03:00 PM

Clarification Start Date NA

Clarification End Date

NA

Bid Submission Start Date

24-Sep-2024 12:40 PM

Bid Submission End Date

07-Oct-2024 03:00 PM

Tender Documents

NIT
R— Document

Document S.No|Document Name Description size (in KB)

1 Tendernotice_1.pdf Establishment of CRIYN Khorda District Odisha 1075.90
Work Item

ok Document

Documents ||S.No|Document Type Document Name Description size (in KB)

1 [Tender Documents INITOdisha.pdf NIT 1060.07

2 BOQ BOQ_869569.xls Financial 235.00
Bid Openers List
S.No Bid Opener Login Id Bid Opener Name Certificate Name

o : - HOSAKOTE SANJEEVARAO
1. vadiraj77@gmail.com vadi raja \VADIRAJA
2. dramrao96@gmail.com Mohana rao MOHANA RAO ANNEPAGA
: : e RAGHAVENDRA RAO

3. ccryn.goi@gmail.com \Vadi Raja MOHAN
i adyoga-ccryn@nic.in Surender Sandhu SURANDER SANDHU
Tender Properties
Auto Tendering No Show Technical bid status Yes
Process allowed
Show Finance bid Yes Stage to disclose Bid Details in Technical Bid Opening
status Public Domain
BoQ Comparative Normal BoQ Compartive chart decimal 2
Chart model places
BoQ Comparative L Form Based BoQ No
IChart Rank Type
TIA Undertaking

S.No [Undertaking to Order

[Tender complying with Order

Reason for non compliance of Order

1 PPP-MII Order 2017

IAgree

2 MSEs Order 2012

iAgree

Tender Inviting Authority

Name Director CCRYN

Address

Central Council for Research in Yoga and Naturopathy 61 65 Institutional Area Janakpuri New Delhi 110058

Tender Creator Details

Created By

Vadi Raja

Designation

Research Officer

Created Date

24-Sep-2024 12:23 PM

9/24/2024 12:36 PM
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ENGLISH TRANSLATION

Bingjagiri residents rejected the foundation laying ceremony

Sheep, 2910 (Emis):  Binjhagiri
villagers boycotted the foundation laying
ceremony of the Cantral Research Institute
of Yoga and Naturopathy held at
Chhatab Panchayal Binjhagiri today.
Chhattab's Sarpanch Vishnu Prasad
Deng also did not attend the celebrations,
rospacling the villagors' deczion

According to the complaint of the
villagers, Binghagiri, a tribal-owned village,
had been left vacant since 1970 by the
tribals, hardjans and common people of the
village wha had planted medicinal plants such
as sal, pishal, kasi, harita, bahada, ala
and meeul. They created a forest
there. During the time of the then Chief
Minister Janki Ballabh Patnalk, it was
recognizad as a rural forest and the forest
cepartmont has beep the administrater of this forest

However, the afforested land is a central
research center for yoga and naturopathy

The deciston has been made. On the last
27th, the villagers protested while the soll
was being laid for the foundation.
Hundreds of men and women came to the
village and sat there guarding Former Jatni
MLA Suresh Kumar Rautarai also
supported them. Villagers said, no one will ba
allowed to cut trees from this forest
without their hands. There is a lot of land in
the Back of the village, the gaverament can budd
institutes for yoga and natural treatment
there. They said that this plan to destroy the
beautiful green lorest without consulting the
members of the Binjhagin village committee,
along with committee president
Abhaya Kamar Mohanty, questioned Kumar
Mohanty, Hazari Dehuri, Babuli Bhol, Mujan
Maik, Ratnakar Khuntia, Koner Dehuri,
Akher Mohian Jana, Damadar Behera and athers have
protested. They said, ~ Sina will die, we
will not cut a single trea.”

ANNEXURE-13
News published in Odia newspaper Sambad Dated 29/10/2024
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News published in Odia newspaper Samay Dated 30/10/2024
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EUITR @QUTIT L9
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Feal Faae Qead R
IRCRD TIGIT GIea avl

ENGLISH TRANSLATION

30.10.2024 Villagers

The taachar added
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21T SReE 691 SREal

Garh Kot, Train Ticket,

protest

against Yoga Necharpathi Hospital

Barangay, (Saku): Chatabar
Villagers have prolested against
= Vogn Melpapali Mogi @
be built by the Central
Ayush Ministry in Bilapgiri
under the Gram Panchayat
after it was reported
that the state government)
s g @ kY 6 demns
on it by the Prime
Minister.

nkormed the I ane e
villagers. Since 19701970~
the villagers have reforested
the vacant land in

the village. In these places,
the villagers have created a
forest by planting medicinal
trees like Sal, Piyashal, Kasi,
Harftithada, Amla etc. Now, the
government has decided to
add 20 acres of that area to
becoma a Naturopathy Hospital.

The villagers protested

against this and demanded
that the place be changed.
Since the villagers have
created a forest of medicinal
trees by afforestation, the
villagers have opposed to
cutting those trees, on the
other hand, there will be no land

{torr thhe

Hospital

i

villagers as there is more vacant

land in the back of the viliage

G

-
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ENGLISH TRANSLATION

For Yoga and Naturepath Hospital
More than 26,000 trees to be cut: Villagers protest

datni, 271 30 (M) The vilagers have
opposed the Thuba Yoga and Naturepath Hospital
to be built by the Central Ayush Ministry in
vinjragiti Mauza under Jatni Tehsit After laarmng
that more than 26,000 trees
will be 2ot on the proposed fand, therm s a situation of
tansion in the village. Protests hoave inken place near
the land where Hospital 1 was 1o be canstruoted,
Soon aller Chatabar's Gurjuny Raod flockade,

Chandeka Palice and local Sarpansh areived and broaght

tho sitoation undear control
to the information received, in the yoar
2012 Account Na.: I'lot Mo,
bean allotted in the name of Ayash Miniatry Yoaa
ned Blaturopatty Hospstal Bologe s tand Was sequirad |
for the hospital, the villagers at Bingjhagi had
wiittan a complaint o the then Tehsildor According 1o

20 acres of land hias

the complaint made by the villagess in September 20612,
the villagers of Bingjho Jhogei collected handfuls
of rice from their houses and created a
forest here and havo beon maintaining it for 30 years,
Since this lorest 1= ottached to the Chandka sanctuary,
wild animals such as peacocks, deers, antedopes
and deor are living here, The villagers v
requested that the land for ine constrocon  popaeey

b ot gt

of thae haspital should be aivan
Hawever, tho then Tohsidpr Vaay Swamy, snanng the cpman
of the villagers, aliotted 20 soresisfd i the nane of rosp 1w

He: gqave the balt Later in Decombar 2012 Khrda
askod the DFO ranger Tor information aboot thes
Thuba forest on this land dues (o strong protests by
the wvillsgers. n the jaint InSpection ol the tonaer and
thez Jatod Tehsil, thore ata aboul 26, OO0 difforent

species of trees and informed the DFO. The case has basn
filed in the court on behall of the vilagers
That s why no conatiuc tion work bas been daone thore 1l
dale. However, thio villngers of Binghagici havoe
proteated on this fand afted learning that the Prime
Minister will lay stones hora in the presence ol Chinf
paddohan Majhi and virtually, i tho hospital is
canstructed hore, aboul 26,700 teos In our
forest will be cut Inatead af cutting down the forest
build a hospital where thore s open land.
Othesrad s e agitotan woll be terrdle in the cotnmo days the
vilagers have warned ©On the other hand,
Sarpanch Bishnu Prasad Deng of Chhatab said, "N iz
Herpanghed that thoe godenment needs (o chungs its decizion i
veoomwe thae farest nnd ledwdd o hospital alier its sut-ganer

the vacant lend In Bingjhalid Mauweza
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Villagers protest against Tree felling in Bindhyagiri

Varishal, 2710 (AFR): There bas been o

shit Gt Uhe patabbshoeant of Contral Yorga and
Matu ! Maidine fesaarch Cantes (CRVIN) in
Bindhyegn undes Chatabar retieat of Jatnl

=30 Py tagted EB U the
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protest against Sunday Karakla, Former
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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

Original Application No. of 2024
HAZARI DEHURI and ANQTHER. .. Applicant
VERSUS
State of Odisha........ccoceeennnee Respondents

KNOW ALL to whom these present shall come that | HAZARI DEHURI, S/O ALEKHA
3 BINDHYAGIRI PALASPUR,

DEHURI, aged about Q?%SH&(J %1!{?\5 At/Po}élljf- €y
KHORDHA Odigha 752054, The above ﬁ’grPe% A ?lé‘f&ﬁ"’ég ﬁ;?;‘é?gppo?rg iherein'after
bove noted case authorized him -Sankar

called the advocdtels) to be my/our Advocate in the a
Plot—2132/4814, Nageswartangi,

Prasad Pani, Ashutosh Padhy, Advocates, Address-
Bhubaneswar, 751002, ENROLMENT NO 0-785/2007, EmaiI-sankargrasadgani@gmall.com

nd plead in the above-noted case in this Court or in any other Court in which the
d or heard and also in the appellate Court including High Court subject to payment
fy and present pleadings, appeals cross

for each Court by me/ us. To sign, file veri

for execution review, revision, withdrawal, compromise or other petitions or
ssary or proper for the prosecution of the said
ts of

ts as may be deemed nece
d take back documents to admit and/or deny the documen

To act, appear a
same may be trie
of fees separately
objections or petitions
affidavits or other documen
case in all its stages.To file an
opposite party.

To withdraw or compromise the sai
may ar i

deposit, dra

and things which ma
prosecution of the said case. To appoint and inst

exercise the power and authority hereby conferre
do so and tB.si‘gn‘thq.Power of Attorney on our behalf.
Rig firm all acts done by the Advocate or his

And llWe‘ihe-g:iderhigrtaﬁ hereby agree to ratify and con
substitute in the matter as my/ if done by mefus to all intents and purposes.

our own acts, as |
And l/We undertake that | / we or my nt would appear in the Court on all

four duly authorized age
hearings and will inform the Advocates for appearance when the case is called.
And | /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ord shall be of the

ered by the Court
Advocate, which he shall receive and retain himself.
And | /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed
by mefus to be paid to the Advocate remaining unpaid he shall be entitied to withdraw from the
e until the same is paid up. The fee settled is only for the above case and
e that once the fee is paid. | /we will not be entitied for the refund of
e advocate shall be

above Gpusts Iy ‘h »agree
the same iﬁ'“ane;uéea & whidtsoeVer. If the case lasts for more than three years, th
half of the agreed fee for every addition three years or part

entitled for additional fee equivalent to

thereof.

IN WITNESS WHEREOF I/We do hereunto set my four hand to these presents the contents of

which have been understood by mefus on this day of __INOV ) D}O/J 0

ccepted subject tothe terms of fees. Ve @'ﬁa kol ;
e andolanthyf D ASTE—

] (

O W
DN . N e Y ts ik . ‘
TR P i g Qﬂém B.,",. '..':\ w487 Client ' p\.;,.;" RE

o arbitration any differences or disputes that
ecution proceedings. The

f and to do all other acts
he progress and in the coursé of the
tioner, authorizing him to
henever he may think it to




